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RE. STATEMENT ABOUT FIRING
ON ADIVASIS IN PANCHMAHAL
DISTRICT OF GUJARAT

Shri Ranga (Chittoor): Mr. Speaker,
you were good enough to disallow one
call-attention notice given by Mr.
Bheel and some of pur Members. We
accept that decision. I only wish to
request you to ask the Home Minister
at his convenience cither today or to-
morrow to make a statement as to
what exactly has happened in regard
to the firing incidents in Panchmahal
district in Gujarat where there was
firing and some policemen as well as
adivasis had been injured and so on
I do not propose that we should try to
seek to exercise any right to put any
questions; I only want 8 statement
from him,

Mr. Speaker: A call-attention notice
was received. Does he want to take
it up? ivn _.-"-"

The Minister of Home Affailrs (Shri
Nanda): 1 have personally no objec-
tion, e

&t g0 firo aifew  (waEHTE)
T WY T 9T OF ST T A

oUW WENT ¢ ST WATS AR
&TIT § WITHY HA WAS KT § | W

R BT €9 qXE ¥ FroT 6T S |
oY mmit (FogA) e el
w4z grm, a9 ey )

Shri Nanda: There is no difficulty
=0 far as 1 am concerned in asking
the State Government to give me
tacts, and I shall place them before
the House. The only thing is whether
we go on extending it....(Interrup-
tions),

Shri Harl Vishnu Kamath (Hosh-
wngabad): I have written to you about
this matter, Sir, that we have beem
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taken by surprise by the bulletin,
Part II received yesterday.

Mr, Speaker: How can I look into
that just now? I got the chit just
now?

8hri Hari Vishnu Kamath: 1 sent
i{ one hour before, not just now.

Mr. Speaker; Tomorrow, I will look
into that, f

ot geR Tvg wuAry (2am) cHEr
TERT A FETE F A www
W AT R § 5 w aE g ad
FETT ¥ ATTRIL HAT FT ZHIL araY
™ o |

weaw AgRE : W& W gl
AT

13.39 hrs.
DEMANDS.-.. FOR GRANTS—contd.

Ministry of Aabour, Employment and
Rehabilitation—contd.

Mr. Speaker: We will take up fur-
ther discussion on the demands of the
ministry of labour, employment and
rehabilitation. Out of six hours, one
hour and five minutes have been
spent and we have four and 55 minu-
tea

8hri P. K. Deo (Kalahandi): May
I know if food and agriculture minis-
try's demands would come up today?

Mr, Speaker: How can they come
today?

Bhrt A. P, Sharmg (Buxar): Only
four hours and how many minutes
have been allowed?

Mr. Speaker: Four hours and fifty-
five minutes have been allowed.

Bhri A. P, Sharma: I think the
Minister will reply tomorrow.
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Mr. Speaker: Yes It looks like

that. Any other hon Member

please?
Shri D. S, Patll.
1341 hrs,

-
[Mr. DeruTY-SPEAKIR in the Chair]

ot Fo fito arfew : (FaewT) :
FUTSIET WEIed, 5 fawm & o v E 9w
¥ @ AT TS AT § | Wi & W
fegam Medmisa s fm &
Her wERy ¥ ag@ T § WK ag A
¥oay o w1 £ | 9z A4 W 0
I E AR AT AT A @i @ R o
feqrésiez &7 wre off A7 ot T A
e far g

ag St WA Herew &7 fod § ew
¥ aga ¥ afas ami & art #, 37 A
offeafa & art & o I & I
wifk Fa s m § 1 Afew g o
ara femarg & §, WX ag ag €, fe ot
afage 793 & 97 % foid § 9w
#r 7t § | W am, Qe Wi g
qEHT & A O fEr s a6y
W W GfTgT =l & gwrw ¥ @
#ifs & 57 A /W @) g Wi e
geydfa g i 9w % gem ¥ &
Ty et § 1R am At oy g 5
afrgr =fi 1 wifes faafly 3 gare
& WY F9 F FOT Anrfaw qqrd At §
A ITH OF FF F g A
s fom & & difes @ & o g
it frgr & a7 @z f it wd-sqaem
¥ @frge wfawi & far 41 wmw A
a1 AT &faer =fEl o8
v f? ant & @ @1 wo A
B0t ¥ @t gF ogam # W
wEE AT A | @ S R awe
A2 OF g S @ e I

CHAITRA 24, 1868 (SAKA)
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gaEATE g g3 % fardard
T W ORIy Y i
TR LR §9% 9¢ G Wiy qa
qC § | B9 W1 I%T @nfeq AW
wrT g o & afage wfasi & 7%
qeeg &1 JAfT & g wwaw fow
|% | O gnf S § e
ag qCEAT FT @A W wifaw
T ST HT EE |

wTTT § ot I @ H FTH STy
g 59 & At ¥ @t foiE &, guieee
wav 7 giem fodiz wiw fr dfee
g, at gas fzar gan & f wre
¥ ST ST & AT T AT FIIL
§ w7 ® wenm oagw T §)
foate % fear g & v ag &9 1951
¥ 70 sfowa Y 1 wAH ¥ afmx
TR A g ag 175fame € W
@ ¥ dan 919 A wia § A &
TH £TT 1 JT F07 § 99 T g=w 3
w0y 15 9@ & I ¥ aferd @
HET WT W AT AT A 63 W@ &
& @ e & frew gu A g, g
i | § W G W § Ry v
wET AT § | e 9@ e § agfr
3% 15 18 A1 & §, 59 A g
w1 &, 97 %1 fafaw sfewmmr & §, 3
SAA R TR, WA F oA
o feadt A it agi a0

oW daw & At ww oo ¥ A
197 7% faam o & f ot W gz
§ s SrFET § A I Aw A
s man @ Y A A AT ETy
g1 2 W T O AT 3 R -
FTT AT, SET FHAA, I F A §
feem wdwfeai & art &, AqEw A
arc frawa far o 2, A i afe
wifee & o & @ & are § &t o7 Ay
ara ar #1 ml, wrf I afefy
A 1w o mar @ e T gam
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[t %o fire wifew]

| FRsTsaRAT g g o
w1 forir 7t i 9 3w o @ wr
&, |z e & av avei wvern 2, @ o
g & F sfirs agt ov w7 w3 W
WU AW F OHET IW F owear &
T AT S A A g fR e
1 oFEEIAE qEA A9 doHE S
faereft =rfed | o7 frert ot Fooraer
e faeet &t @ AT IE ¥ &t A
FH FW &, A ATGLCAMET & I H1
W« ww & w0 fafow 3 [ freent
@ifgd | A Ay A AL E | WA FB
wE X TFan mfosfas wfafam
wT Ay i @ e gruw e § S A
gY foar ma & 1w dfag w9gE
w1 a= & w1 arfoxfas fear s )

wfirdm sfwe @ 2 gery @
fo ot gAY o & Tom & #1d-
& ol gty semdfa demr ® 7
FaTTe Wy q) AT FwArofy
Waga AR g | W O TR gY 3@
o g 5 I @ ¥ oy e sy
A foEdmawd fargmd
fe e fadr s = g9 o <l
T & ag 5 T Y A W g g
# 7 wirg T € 4 | = qg T
T fgl A e IR R e e
L Al

0 A g & fe dewiie W
qeow W F o qim  dwadiE
framAN AN A I F 75
TR ¥ g 9t 51T 25 9w S
frar s @1 Wfew @9 Gwawlg
T H 66 TET U & Smdr §

WX 34 gHe @7 Rar amw §

D.G. (1966-67)
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wagdl & ars fear war A W wT AT
ifmafmurra s oy afw &1
dffeaegdl & s WA FUAT D
B FaFr A ag Sy faeaT B o
ww @frge wogd w1 AT ey &
Tt aw o7 v fr a2 =W o
frgagamea g 1@ &t @w &
TR G A H W afeTw wwrIEw
A A FEr g 9w F1 TEd v
EATE | TEr 9% § WX &g
g F AW AW AT AT AR
& e ag famga i gi &1
fweaT wav 34 gfear, a@ew
e T e o 19579
ag |T% et w4 § fr ag aga fed
guar & | 9 Ftaga o fawar
dwae 9w &5 @t fear mom 9w ®
qg T AAETE TE § W AVAR KA
uis coegs fes d gro Srad fear
maa W femmrgfe: —

“In a report of the survey of
the rural income, saving and
investment, the Council has
pointed out that a low-level of
the per capita income and a high
degree of dependence on agricul-

ture continues to be dominating
feature of the rural economy."

o\ @H ag Tamat

“Per capita income in rural
areas of India is as low as 68 paise
per day."

et wrw fegeam & @ afwge
g § I @ oo # wfafE
9 A2 a8 65 @Y TWH @V
Wi & @ g &6 & 1 W
s waet A7 & ¥ wiw ¥ fawoor
0 W & AN ¥ W ueaA
w ¥ forg v g€ ot 3w woeht Feard
¥ wam § fF @ sadfa deen % efs
i % g % v o af W i
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ST gra ¥ aga v WA W e
@ afws ¥ *& wTow wogy §
A AAZL §, AN AR § oAl &
WEOE §, I9%1 Wi At adr @, afwe
Y W 2grel A9gT § I " H
Ffg g 81 a8 s I 4 T A
temfoE

"A notable exception is agricul-
tura] labourers who do not seem

to have a share in the increase
in income.”

Tz 9 & §i7 R HFraeT & awm
Tt ¥ 37 i fn @ aegd £ gat
T3 FAT 15 @ TANH AY @
F1 & 97 %) g W w4 ) °g H et
ATE § 7RI TgdT | THAHS FT WATEE F1
gt wad #1 ot frdvdw & o & ww
an & 6 T g agm e g

T qeEl & for oo sy St
aeiaw A w1 eae 8o |
TEEATERGAT | TEH FET o aA @
fafew a@it & ot w1 wqfaa
Fararoor fera st g T g | T TR
ot g7 fF wia S¥ 2w A gt "oy
q wiEEa winfaa W wefe §,

rq Aify @ ¢ ag dfagr gl ®
feg # @fq & @ g, 7 f@a A
e & smadl fomr o @ o
wfer oY gwgEw fwd & W "
w femddr wrafgr wog W
g% fawmr &ear wifgg W 99 9T
fae wor wifgg, T A whew
T g wE g N @

CHAITRA 28, 1888 (SAKA)
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N deARg faww W @i wr @
i wr ok e w7, gwer g
#E s T gEm ok e
T ag g fF 3T M avmfaw
Wi 2ag &AM F@ qw
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[#Fo fie qtfew]
ag Wr TWmE ¢ Afew o fag
wif oA ¥ el & s
qEmg f& @ SO & s
e Ao & §mew g s
WT HIT AN F1E SUwt &

w1403

mifar &t % fou @ &
wradoy Argfar WE O
& fag Wt 3w afgg

w7 & wfax & wifs o€ ax
I IS VeI a1 18 & 9§ HEAT
At § fe o i o smE
st wfge Wi ToAfas T
& gvmw § wnfas qodET A @A
aifge | @fqgA A GTT 46 &
WAATC ¥ AW ¥ OF eX W gET
HAEI TEATALT MEY | 6 HIT g6 1
T AT WIHET T AR 1A
-AfFER wog &1 Fa, W % 89,
T W g W {1 TR swET
fiffee &7 & oF T E wER R
W T ARNeEE gW ga A
WEAWEFAT § 1 WUGT  gEAETH &
foq ag ammm wosafa  fdw @
enddt | @ W) A A oo
‘W BT WTHAE FT SR |

sy gun WAt (FFEOER):
‘FUTEAE WEIRW, WA W HW WAl g
IF QUAT W@ 4g AW dAr WeR
T W aw §1 ffww fegam F
[AFT A FIEA I WA | A
s # faad wEA Awgd ®
faq g% awgw # oW gU 9EF A%
wgr &% q@ e @ fe e
T4 A T EW ARG K @A A

APRIL 18, 1068

D. G, (1986-8T7) 11404
TE A U wg ag T
A fE ST oawet ger ow
e AT AE 9T fegm & wogs
T AR AH-HAT g s fag
A @M A1 g wwEA g
T a9y ¥ oger aw at ¥ 3w ag

EE
ing
A $S
139
3=,
TR
god

:

;

¥

11

“41
1444

27 gum ol gara f§ S adr
FT IOST @ ®1 AN, W FIST
TR IAEr 9gAR & f@@ AR,
W1 @8 F¥ W HEe
T I @R & faw Hied
aw e Iq T

AEAT wEAT oww gy A1y fF owId
ozdl @ WU gRTeaTE #1 A &
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# "wow # werf T @1 WK ag
O qTIFT FT §F 9% TE 9T
S 3w woAr fafaedt & s
Fo 9fgr w ga% fag

feii & ag gfmw ¥ aw A

Tazd  Fard @ | WreeT O

2 gy W wEw

WAt E ) oF dw F wmr
WE AN AE HAT ST IEED q@err
g A% gEw wo, wfgx & & &
WA Fg 9 & ¥y §9 9
g § 1 = ®wnr WG afamA
A Tga T g 1957 7 20 EATC

CHAITRA 28, 1888 (SAKA) D.G. (1866-67)
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wagd w1 ¥w Aw fe, 22 W€ &
57 ®11 18-11-57 W s=Hfquw
srifer & w1 w1 3-4-58 W
OF @1 A% gFd fear ma s dak
o Gewfedem wrET < frar mam
aw ¥ fz gu, fer-fem & caow
wiT W& gU, @a e wrfat
SEI @ W IEd qE 7-2-64
® mEEr a4 gEEr 9§ w1 fE
R U L L L
22-2~59 ®I IAST crETq Afgmfor
1 X 667 Ofgafar dmam s
fdar mar) 1956 T 66TF ¥
TE W@ OIWE AT TT WAL
Weaa § 91 f§ @7 3w W
FTE B EAT §F AT § @1 WA FAC
fe g o gaow s fay faw &
wifasl & 9 vaa fao e ganr
gamT o § fF " dEra Wt
wrg Az sfog g3 AR @ o ar g
%6 ag ¥ 10, 10 WIX 15, 15 /9
& o wH & A9 7 gan) worge e
fer w1 fame) 6 oF Gur ot A9
7gt &Y T WX ag W 9 W A )

qg T W AT AT |

W ad% & dvwer ¥ o1 wiw
AT ITHT W 10-15 99 ¥ @wer
¥ w97 W@ Y | WEw g g
¥ i fegaw o fome fw
ge1 faar man, @ faar mar | g an
adrT et fear T | o ¥ el
®) aga g g% & 1 T e frepa
T o1 w9 fan o, wifefedo fea
q7 FET 919§ W I9 § AAGA B
TTT FEET 9T | A =W oHAr o ¥
siar ¢ & 99 ® fer ¥ foamm
T ey o

0 & a7 mx Ofz gfagra aa
A & | G A UF &1 T FA0A
T W g AT F4WT TTAT
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[rsfroref’ o wefy]
qeix fear mar fs €1 s srorEn wifeel & oF Ta & 554 ¥ 99 A

| 3 F1 & w1 e ifge
T A I FT AT AT TG X
wF 7R ¥ fav o v & ofww
g /O @aE W @ MaT | 99 WY
F-UF GrT AT @ oy o feed A
15 a9 ¥ #r§ a9 & fag a9 e
q gzame TE # o ¥ w 9w
e, & A foerf " gEEwE
T owm o e fegemw v feem
Tl &, ok o g &, wrd ey A}
st fremigamg frma
v 49 @ ? uF g 9w &
tar wgat & fe om oA F faams
a1 &1 GHAT g 2 a1 ag afes
w6 @ Afew I€ A1 0w qEd T
Fgdt & fF wo £ ot Fmer wegT
o mifew e #T FC 773 § 1 &<
AAAAIEF G E | W W
ant ¥ gity 71 & o & A 0%
T ARE ¥ W W W e At
IR T 6 @ A arfeniie & g
@5 Ty ol A gEw ¥ A e
1 fee wae & d=5a% § 1 g dn
FT § A0 gHW 7 T W | 99 %Y
mfawt & ft @A w1 far sk
TW HY 7AW A A v w2 faar Wi
¥ A 1 TF-0F 4T AT W
N 7w ¥ wet ¥ wrdeft o w7 g
W T A g ! A s @ f
wra oF foa #§ @ 5t fame w0 6
=frw Y 17 | W= fw e eoRY
wfitg & &9 o gEE F T Wy oy
T 9w W afawm: wr g ?
9| & S formy s aifge

& & qger o TH FATH WY FBTAT @7
ot w 6T 99T 5w qar wEew &
yeT wigEt § 6 dw Wi S
i o Qi fod § dfer

a0 qede & faar o, Wi w7
fear mar 1+ oY frgEm ¥ wogd
%1 UF IgT T AL AT & 9 A%
fe a0=d &1 30 1 7F T 6T )
&t w5 Wt W & A W
tfew 239 ok @ w1 Tw@wEE fF
fegmam &t g7 & w=Hww &
footE ox faaet =% =aw fear &1 999
frat o% wogRl & &® o @w faar
g fraet a% 99 7 wifesl & 7%
¥ fear ? &% @ & @ axg ¥ T
TFT @ gU 4 formd mER A ww Ry
wiliz ¥ 39 &1 W g7 & faar
oE ANTTE & FgA & dME AT
#t fage &t T wow w7 @@ o
d1% gWr ¥ ge9 & gmA Iy oiy
wC & #ogd & A fFan
T g & R oW oS ® §RA
famgw v Y sifrw & 1 ag @1 @,
ST A & A oww oW S #Y ¥Jav F
AHATGE "L &1 AT &4 | daT
gATX UF AT4T 7 Fg7 {6 wAsiAsey
FaT w1 #1 g2 amar TE & 1 3T
& ¥=T &7 W g § 7 owwEw ar
w a # ¢ fF aowre oY 99 Sdere
TG a s AN A WY I WY
v faeer & W o A fremr &
¥ NYE Fay A @Y gy e
¥, g @) e gu AR ¥ awt o
I W S #9g & IET adE &
e wr § A9 f5 3w gEH
g ITET F@ § W aE W
FaaT & ®w Gar I w3 @ fomen
Ijme A & 1 q@feg 59 AT o w
W ¥ % e AT =gy oo
wdiTEeE daT § Wk e wfe
ag AL AT TE & w% § wafag
woee 39 & fau Fam awfer @
g W
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T o Trarrer At £ i agdr
et o7 ol ¥ A Ao wfe WY e ¥
o To ¥ AT F1 fewiz arr &%
g s o awT @ A s
¥ anrr Av wgd we % gfg wt oA
FO ¥ T w1 w0 Iuw A g
#fe oz g W g wEr gt fE
qe W a@ T feafa &1 qwwen
T oaw & fom oA & AR
forrdt <ramer aegHi A AT a7 @Y
§ 99 fgama ¥ a0wTT 9 FY Gav AEY
¥ wFdr W1 o A feogEt oW
ot % wwy & a1 A X Ry ) A
oF T1H g wwa & 6% ¥ 7w fr
fergema & w9IgTl A1 &Y 39 71 grAvg-
T &7 HE E A I A OAA FH
¥\ ST S Ay 99 37 G FAA
9T gow g R 3 faeer & sifeg
A1 7 wafasTEsT 1 AW A1 FgHd
T @ A | AT T CF a1 #7
g fF a93l, 79m WX @ g
TawrH Awge @ # fag § s ag
FA F fgame & o TN & fgamw
¥t g a1 AgE T T EW
v #1 f§ srmE § o9 fA/g
g™ @t ar fa arei & w7 ar
a%ar ¢ fe gFM @1 9 AU wg
fo& g% fog a1 & on@dr o« gEET Y
@ afer ot FTCEEl ¥ W wW
F ¥ ag aga Al § AT Aoy ¥
FEAT E W I ) WS W) whETE
w5t ¢ ufew 9Tk wemar /1 A At
T fargema # awy &, 97 wogd
1 w7 gEwrw g, 3 ¥ fow awd
FwMY &1 F1 aAm 7 3w fAu ot @
oY WET A &1 P TREE FAT
=rfge wifs ¥a= sa™i § @ a7
# awll gFE e ¥ § e wegd
F guear g T g & o 39 &
e aWt 6 ghiT 9 doeTT '
I gEET w1 faaw w0 & e g fe

CHAITRA 28, 1888 (SAKA)
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g Tt off ¥ ardt Sl #Y avw W
o g a & oK s qAfew
wTW IET | W ¥ wogl A A A
=N HATAG FT FTAWIC HYETEA ¥ AT
w7 IEE afw Tt § 9w Iufia
3 70 w7 fegem & Ao ot
! UEm wE HE G AW e
Fas i ¥ g & fAg wwEr
mEm g A T Y E A

st gen wr woEm (W)
JATEAE WA, WA A9 & AT
wEHT 9% T §u & " qdr
& AT W § frare x@ar e §
gaTe 2w ¥ oF QAT g amoaw
Afw gwl &, ST gwri H, Fogd oy
Megg A FTTFET L1 I & qEE ¥
a ar sré G € sEear o
AN FEAR ITA AT AT 1 A&
foaq a7 §1F e Iffr AR FH F wW
FT F AT 150 wF T TfEw
% a9 @I g% fag &z wv gmv
arfgg | s= I ¥ & qfer foe &,
A & I Y &Y AT & ar 9
wrE §ar A1 e & oY a8 9 AT
g% A § 1 25-25 WX 30-30 AW
% #faw $73 & T IT AW w7 g
femr @mar & ar a@ A G A
@ 9% *1f Gar A fawar 1 9
Faed faet wfge wq @ @
ol T ®Y T wIfEC wifE gar
W %7 Ag TF a7 a5 W

K egmarm g fr mfase se &
@ frow § a8 ¥a9 991 sTwE 0%
AN g1 & T 20 FHATA ®H T@
£ Wy § At gw 7 Wiy
wET A9 7 ATET w1 g Sfaag
fra & o< g A % § f ag 3 vk
R wifade &y &1 &99 77 ¥ w7
5 ®I AET I WH 6@ § IT T WA
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[+t gv = wgEm]
g wifge Ffe s & wgt 20 W
T & g Q¥ FroEE! § @ ww
¥ vt & 1 S gt o st
# a0 ¥ T & amr @ W 0@
fr € FcaTy 2w & wex § gt
TTAFT 25 WX 30 AAGI T FIH F
g § g 9 40 WG 9% wW
F & AfF qgr oreed ¥ 127 15
18 A9g &1 % & 7§ femm § 6
W AT ¥ 09I 7Y WGl § gw i
t fr om sreml § 20 FAgR W
¥ @ & 1 [ew aTg wY abmfwt
foar mifewm fear &1 &0

W & g fs & wrt o frdew
¥ F9971 gr99 # -gfa s &

SuTenw WEAm ;. 9w W
@ E—wa 51w § W & AR
ASET WIAT WIAV W @ |

st geR W wewm . ITew
wgrEd, & g @1 o1 f§ e A sy
¢ fr mifade sz wifs ¥ gfaad o=
sl § & e, fm § deei
waz AT g @ fae g qw A
¥ 9gd § FTeE™ o Iam g, fow F
FTH qrETE H AR w™ o § A
T & wfes w1 & a=4 & fag wod
wi1fegi Y arerE g w5 W oF )
EFTT F1 T AT FY G FHT ATAREY
fr 2w ¥ @@ fead Froana § ST W
@l f aRRE #9 oW wT &
W F) Wil § g9 siwd § 1@
SHT 4 FTF & w9 W A Ww g O
I WY TTRT AW grar &, @ fa wogd
 gf gt §

gark ¥ A wami-g@ed & ot
FreaTy s zavd-fawr € o1 g §,
A ¥ wEwiw @ wr T A

APRIL 18, 1666

D.G. (1968-87) 11412

A g g—= @ I ¥ faw
I7 g § WX T 97 F fau wfade
wv % gfaer § 1 wifec g A
g &w ¥ a9t afqg fear mar g 7
T I9FT 4L qOE § 5 § @t
o1 da § ! el OAT A 41 W9y
a1 am fear &, fom & F0 I @
T ¥R AW A g g !X ey
wgrEy 4 frde & fF ag 99 I
§ @ 4 %1 awrt an &% fF gamd-
JarET WX @Eri-fae Iu ¥ W
FE amy wrfal #1 @ gfaamd &
wqi At frar o § AR W SO A
I & W FAaH dqq & Seq
w1 TG A TE 0

fom Jgr ¥ sy w9 g9 =i
1 T §, T T T9 T a0 5
F A H qFg IFE 1 I WA oY
araq ®Y sgaet gt SifEg

# g ¥ frdeT T S § 6
@ KT T8 T & fE s #
% LG qaA drE T AR AW
a7 &1¢ oyt @ =ifge 1 Ffw wage
& WA guR AW # Wagd & 0w
A I} A &, W AAGR AT FAT
wire gfremit & afe @ & 1 wEf
T L A A T A A,
forg ¥ 37 i ¥ WY 79 foer w9 )

AT gHTL 3W ¥ TF 7€ a8 wTeamy
g Tg & ¥ g WR SR WA,
fomr # qumw s sETd s
i § | wiie—mri-gt ¥ g
it aw o= =fgu, & 9 & dfew
W W | A A F A S
T wmgar § f osodt @ dem F
wHaTfeAl #1 weatdt W %7 Arfaw
w W S ¥ AT wwEr Is
¥ feX fol faet o faw d
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wE! A F & HUG W=, S9 W
qftoEey agr W oAt T, W
et —ar FrE @ T
= ¥, 37 A v gk AR I A
fom & arge e fear mom 1 o9 &
W weAT A @ ogrg 61 &3 §
g #wEr A1k qw ¥ g ) fwemd ¥
TETY FEH § g g e
#r Wzt &7 af, o f& w7
I Wit ¥ T N @ qfw & af q
fs & ufw & o 97 1 e fam
s | afew e A @ % fag
®TE wgeqm Ag F OAR ¥ nEl W
®WE | R A @ T F oA
¥ w wie far g

wafay ag wraw § fr 9w
sEEl ¥ W g sfawa ey
AT ¥ F FH TR §, I9 ¥ o9y
fear am | W WO avg @ WA ¢
fF 39 #7 ot q oy o €, 9w O
fera g & “Faw oF WA & fag
&< HEM 99 #1741 g1 fa@y 9w €,
fowr ot ofr femr §aT § “FEW wE
g & fae” | e ywR AR a_
d AT § 1 S-S AT W &
¥ ar W w39 sTOME Wi
TAEAT # oq =g a9 e wwd g
i §Fdl § | 9§ 97 ¥ @9 TAH
& 77 & o gwfan s @ W AR
@A % 3 Ifaa F2w v2mE 9ifgg |

AL AWM H  OF worLEe UM |
T Iw § weraet & €1 e
4 9% @ it § felt wowe €1
T gl %1 w41 faeen § ¢ g W,
T | FE AN A S ST S E !
¥ faam =Y, fom &1 &€ wgra
T g ¢ el 10 SR @ R
¥ 79 9%, 9 &1 St ax, w7 o
T ¥ F@T g, W w9,
Wi s § age feww s )
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qg 37 & T & | 9 & fag ofade
wF, a9 a1 o7 fafecar & w15 aaeqy .
T & | W gH 9 & wTeETy ¥ 9,
al gt 9T T e § WK WE Wik
ot &Y a el §, fm ¥ o &
&8 7Y @ § 1 B W wEed W
M It H o7 W fomr § Wi ama
Wt &1 &, fgT ol g% sv ¥ At #
¥o T fear mav & 1 wnferc g oY
9 & FI ] A A AR E

ey @ § oF aga A o
JART & | IH FANT H wTW H TN
agdt #1 7 wfade % wzar §, I
frroasaa i, s g & 98
faear § o 7 9 & fou fafemr
Y o waear § 0 faege et
AW T I A Y & AT ST
I8 Fam # o wm 3% 9v faar
AT & | 99 &1 fEet gagd faeet
7 o5 gE @ifsat = ¥ A
I 1 0% wgn, @ ae faed £
TB ZF M wagd & ffgat avny
& 1 97 wogd Y age ¥ & o 9uTe
2 fear o 8, forg & i & @19 A9
T 7% 39 e & 1 F &7 wqan, @
o, & Y N s § W 9w ¥
ofa a9 § | & faegw "t
amEg A ag wgr g § fe
W W T F1 e & wfeg o

we & Foer wET 9T g
wrgaT g 1 wer sEw ¥ o fage &
AR IOm 1 gi T am g ?
g A feen foar oman & fe @ =l
U g w1 99 %Y feay s & Fa=
T T & WA | WA {ORTO ATy
g & fag o § @ faw § e
e § & v, Afer & oF o
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. Y % awar g s faar ar @ oo
A & 9 fear oF T & W f
T & ) A Aol ¥ wer o @ fe
TR A T T fed & W A
TR "W T < fear SriEw 1
AT A Wil gz m § o e
A A w1 A X Ao
TE fer @ 1 o wren @ g
W & free &7 9 9mar ¢ & 3Ew
T FER 3@ 7T T @ oqw oA
T | e fawm § g & wr gy
qEt # 2

T % ST Y 59T FT FAA 8,
TE 9T WoH T Afen 1 ew Hagw &
2 & W T TqT F w7 qAGA B
qu e A@ forerar | 3T ATy G
| ST § | §W W G A e

AT Tnfee o

am gfqm arEl &1 FTET afEEr
TF ¥, AfFT TR awg & are &
ALHTC TS TG T TG G | Yo smo Fo
ar, afear ax Wk St ww g
ar § I gaTe agE £ | A
gferw ara i 92 £fien £ grEr dar
@ W% W 9% man &, W afz wg
uwfi¥z g wrr ¢ @ gEF faerw
G forar st @ 1 Afer S AT
#t aTe T A ¥ A7 T Y g
¥ | IEY aaTg @@ SrfEw

EATR AW ¥ weqarel ¥ oA FeqrIET
F [ ¥F ¥ 3A% de gAUAEF T
& 1 FTaTC Iad Foram e A & 9ET
femma ¥ I qufer svan & daw faerm
atfzd gt wmo &Y #gard #v A
g Y °g g e § fr I T
FgTadY JW o

‘ZATL BW ot aW ey § 3T
W ey & 7 oudll wpggR # @@
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TR ¥ ¥9 gafat 1 A faoemn
wifs a0 § & 7@ 91 | W W
IEar = AT far ) afer W
W FT AT AGT FH | HCEILC By
W W Em A aEy |

WG A& & a1 A foe
wrdt § IawraAny g fear v g
¥ Wi Tw A @1 Ny | 9EH I,
fagen T srfea Wiy § | 7 qET
& fir g 9 fodite o 2 3a%! a@r
AN AT | GAT FTA § aga ¥ W 9
| R

7§ qg & e §
oY TSI T IHAC § THH qgA LA
A 21 Tt v AR 0% fomw
ATET A 4 A A AT FE & AW
fora wan & afew foem 781 3 o=
w0 aet feuy ammar 1 o fome W R
FAH & T faar W g 1 A 9w
o =i A forer &, T W ot W
& ¥ 5FaT g 1 oF e X 58 TqEL
& fag wimgr & affr 98 9= %
wq AgY fraT

ua & &% ag wgA Weqn g €
# ot ad v & 39 9 faur w1
T IO % |

Shri Sham Lal Saraf (Jammu and
Kashmir): Mr. Deputy-Speaker, Sir,
I rise to support the Demands of the
Ministry of Labour, Employment and
Rehabilitation. 1 would have liked te
speak on labour, but I will not get
that much of time; therefore, I will
leave it to my hon. friends who have
done a great study of labour problemas.
I would only touch upon two things
about labour.

Under the Trade Unions Act, trade
unions ordinarily constituted are be-
ing registered, But I would parti-
cularly draw the attention of the Min-
ister of Labour snd also the Deputy
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Minister of Labour, both of whom
aave been in the Railways in the past,
that there are a number of categories
of workers, a much greater percentage
than should have been ynder the Act
for being recognised as organiged
unions of labour, whether they are
salaried persons or wage earners.
Kecping that in view they should have
received recognition under the Trade
Unions Act for being registered as far
as that department is concerned, That
is not being done.

The hon. Deputy Minister who has
been Deputy Railway Minister for
many years knows the entire condi-
tion of the railways. I have all regard
and respect for the two federations
for taking up their cause but I knmow
it for certain that there are a number
of things that need to come up before
the railway authorities but they can-
not come because they have no
channel to come. Keeping that in
view I would cnly say this much,
whether it is the railways or other
such department or agency in the
country, they should have this right
of registration under the Trade Unions
A

Shri A. P. Sharma: Is there any
difficulty about registration also?

Shrl Sham Lal Saraf:
ceiving recognition.

Yes in re-

As far as employment exchanges are
concerned, there is certainly a e.et-
work of employment exchanges but
they are mostly in the cities. They
need to be drawn inside the rural
areas. I have been connected with
this department for some time and I
have seen from my experience that in
our rural areas people, who are
peasant proprietors or tillers of the
soil, do not get wonrk for the entire
year and in a number of cases these
people have no information, have no
guidance, have robody to tell them as
to where to go and how to get them-
selves registered. Some such contri=
vance should he devised so as to see
that people who do not get employ-
ment all the year round, get some
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opportunity of getting out of their
areag o earn sume lvelihood at the
projects, Somewhere some such thing
should be dons in regard to that.

The main point for me is rehabilita=-
tion, After the last conflict with
Pakistan, you know it that in the
State | come from large areas were
not only overrun but occupied by the
Pakistani hordes and Pakistani Army;
so also were some portions of Punjab,
particularly Khem Karan area. Per-
sonally I have very little knowledge
with regard to the borders of Rajas-
than; therefore, I caunnot say much
about it. I am very happy that the
hon. Deputy Minister, Shri Chavan,
had some time back gone to Jammu,
right up to Chhamb. 1 was very
happy to know a few things from him.
Since I had mot gune to my State for
some time, the interest developed in
me so much that 1 pathered a lot of
information by now. 1 would like to
keep a few things belore the Minictry
and will request that they will very
kindly look into the matters as soon
as possible.

Over a lakh of people were concern-
ed in this and even to this day they
have no hearth or home, Homes des-
troyed, hearths done away with.
‘Whatever cattle wealth they had has
gong out of their hands, Because of
the scorched earth pulicy followed by
the retreating Pukistanis, as far as
their crops were concerned, they have
nothing left with them. Not only that,
even places of drinking water have
not been left safe or without being
polluted. ‘That is one aspect of it.
Today they are suffering very much
from it. Shri Chavan must have seen
it himself that rieht up teo Garhi only
people live in their homes; bevond
that in certain areas they live in
camps, but Palanwala onwards. I
think, not a single soul has gone to
settle in camps till today. That is the
second aspect.

The third aspect is that even to this
day they are not sbsolutelv sure of
thelr security. I have personally been
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sannected with thg rehabilitation of
these very people twice in the last 15
or 16 years. Twice, poor men, they
have been attacked and were forced
to leave their hearths and homes; they
were agaip ruined. This ig the third
time that it happened with them.
Naturally, they do not feel confident
that there is security for them to stay
there either from the State Govern-
ment itself or from the Defence De-
partment. Unless and until the Min-
ister of Rehabilitation makes absolute-
ly sure that people who are settled on
these borders zain this confldence that
they will be secure and defence forces
or external security forces also will
be there for their protection, I am
sure, not a single soul will be able to
Bo near that area, Nol only have I
seen it myself, but I have heard from
the Deputy Minister that on the
other side of the border in Pakistan
to the last inch they are cultivating
the entire land and everything is go-
ing on quite all right, but as far as
we are concerned, the scorched earth
policy is still there and we have not
raised a single finger. The same is

the case in Punjab and in Jammu
and Kashmir. Therefore, Sir, much
more has to be done. Secondly, I

would like to say this, and I say this
with a full sense of responsibility and
with all the emphasis 8t my command.
I wish to say that the Central Minis-
try should kindly see what is being
done and what is not being done. If
they do not do that, thig matter will
again remain unsettled ws it has
happened for the past several years
with regard to certain areas.

Now, Sir, I come to the Kashmir
Valley. At the time of the raiders
appearing in the srea what happened?

In a ptraicular ares—what is called
Gulmarg—hundreds of Hindu and
Sikh families had to run for their

lives. 1 must say this point that this
time the raiders did not kill Hindus
and Sikhs as they did in the last ralds
_in 1947-48, when their slogan was:

feg—famt erac 7 Ay
LuE G S C B |
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I will translate it. They would get
hold of the life and property of the
Hindus an. -ke away the daughters
or the girls of the Mussalmans, They
did many otner misdeeds but they
did not kill people. Only where there
wag some resistence, where they sus-
pected that they might report, that
their security may be affected, they
resorted to sucn things, As far as the
Hindus and Sikhs are concerned, they
had to run for their lives leaving
their entire hearths and homes to the
mercy of the raiders and cverything
else. Today it is not much, About
400 families of Hindus and Sikhs are
actually famishing. In Srinagar also
I have seen the position. Apart from
whatever relief some friends have
collected, they did not get any relief
from any quarter. May I place it
before the Minister of Rehabilitation
and say that it is his primary duty
to see that they get some relief. Re-
garding Batamalu lot of things have
appeared in our papers. A place right
inside—not on the outskirts—but right
along with the city of Srinagar has
been destroyed and three hundreds to
four hundreds of bouses were des-
troyed by the raiders, for no fault of
theirs. About their rehabilitation, Sir,
I do not believe in seeing very big
schemes, big ambitious schemes, which
never come to fruition, but I do be-
lieve in one thing, that they should be
rehabilitated and they should be given
some help. Persons in power should
not be allowed {o make political: capi-
tal out of it, We ghould treat this
case purely as a humanitarian case in
which the moral responsibility of the
Central Government is there to see
to it that they are rchabilitated and
they are given relief. Not only that.
In some villages, right from the
borders of Uri, right below Haji Pir,
in this area some people need to be
rehabilitated. They shnuld be rehabi-
litated there also. I only wish that the
Central Ministry will please take
some steps for them to see that they
are rehabilitated. Otherwise there
are not very many problems. The main
problem is the cld telt from Akhnoor
right up to Chhamb where .not only
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the area was over-rup and occupied
by the Pakistani armies but every
hearth and home was demolished, not
even drinking water was left un-
polluted. If the Government do not
pay full attention to it just now, the
whole area will be open for the raiders
for any future atlack and they could
straightway walk into this area in
this State of Jummu and Kashmir.
By this scheme of rehabilitation—I
wish to make it absolutely clear—
your department will be solidified and
people there in their very fertile land
will be able to raise crops which will
help the State very much and this
will also save the Central Government,
the Ministry of Food and Agriculture,
lot of botheration. Now they have to
feed lakhs and lakhs of people. There
is the moral strength of the people
and this land could be cultivated. On
the other side Pakistan can till the
soil and reap the harvest right up to
the last inch of land that touches our
State of Jammu and Kashmir., So
with regard to all these matters there
is a great responsibility which rests on
our Government, they should rehabi-
litate these people and set things right
so that normaicy returng there, With
these few words I support the De-
mands.

Shri Priva Gupta (Katihar): I rise
to make my observations on the
Demands for Granis of the Ministr
of Labour, Employment and Rehabi-
litation. These eighleen years have
passed since our independence. We
have to take a stock today whether in
respect of their wages, their housing
problems, their medical facilities, their
educational facllities etc. and other
ancillaries whether the legitimate de-
mands of our workers have been ful-
filled or not, and whether even today
the Labour is being kept much below
the fringes of their minimum needs ar
not, We have seen the Government
giving them here and there a Pay Com-
cission or a Wage Board or some such
thing. Could I ask the Government,
the Government which is pledged to
the socialistic pattern of societv, whe-
ther they should make some terms of
reference &8s a  pre-condition for
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fixation of wuges so that it should be
the amount which will meet the
minimum needs of the workers in
this country? When the Government
feels that thig should be paid, a legal
Act should be brought in ig this House,
in Parliament itael.t: to protect the
labourers from starvation and having
a cumulative effect of starvation and
starvation deaths, Government denies
that there is no starvetion death. This
is a process of cumulatively losing
agility and then facing starvation as
a last resort.

1 appeal to the Labour Minister to
come to certain conclusions in respect
of the minimum need based wage and
appoint Wage Boards for the future
accordingly,

Secondly, as regards medical faci-
lities, what is the condition which we
see in our villages? What is the
condition of the agricultural labourers
and guch other establishments who are
detached from the city life? They
get some medical facilities just like
other kisans in the villages, They have
got doctors in every block, The doc-
tor is not used to go and see the sick
persons. The sick persons have to
come to see the doctor. How can the
sick person come to see the doctor?
There is no road worth the name; a
patient has to be carried somehow or
other to miles away till he reaches &
doctor. This is the condition, Sir.
There aTe no dispensaries; no doctors
in several places. An ordinary com-
pounder just gives some medicines to
the patients.

What about cities? About one
thousand patients are waiting and one
doctor is attending on them. 1 do not
know whether the doctor is possessing
a magic eye to know even before see-
ing a person that such and such a
persnn is suffering from such and such
dizease and such and such medicine
should be given. This is one of the
ennditions of our labourers, whether
they are in the public or private sec-
tor. This is the condition in the cities.

Regarding housing, very nice things
are being said, 1 do not know what
actually Government feels in theee
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matters, Does the Government feel
u‘- 1ah N 1A h 1% b, 1% m
ammmodahon whether in the public
sector or privale sector or casual
labour? There soould be a provision,
compulsory provision made, for their
quarters. After all, have the Govern-
ment decided where they should live?
Have the Goverument decided that
after eight or six hours—or whatever
may be the scheduled hours of work—
the man and his family wil be
thrown on the street, to take shelter
under the sky? Has Governmeut any
plan in their various Five-year Plans
to solve the housing problem of our
labourers? The hon. Minister, | am
sure, will say: "Yes, 1 have got so
many lakhs of rupees given to the
State Governments for construction of
labour quarters.” These are all proud
things—these are all show-pieces,
Dikhawati; the tusk of the elephant,
not the teeth of the elephant. These
are things to he shown when a foreign
delegation comes to India, things to be
shown when an international delega-
tion comes to India, that we are doing
this thing in Kaapur, Caleut'a, Maha-
rashtra or Bombay. But these are
not sample things. What is the actual
percentage of the workers who have
got quarters?

‘Then, Sir, 1 come ‘o the gquestion
of the education of the children. Un-
fortunately what happens? The States

do not take ithe responsibility. The
Minister will say, we¢ have created
Centrally-—controlled central schools.

But this is not much. and in the field
of Education, we have done nothing
for workers' children. Now. what
happened in the Vedic age? We had
our Brahmins, Vaisvas, Kshatrivas. and
Sudras, Sudras were Sudras, all the
time, Similarly today we have got a
class of society of our Indian com-
munity, who nre always a Class-1V
stafl. low paid pecple who cannot
aspre very much. A chaprassi can
never even dream that he can give
such education ta his son so that this
hiz son may become an engineer or
overseer or general mAnager or aAnv-
thing else. Tt is a khandani tradition,
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son of a district officer bel:mne; -
district officer. The son of a labour
officer becomes a labour officer; but
the gon of a peon is a peon for ever.
This is the gociety which we have
created after 13 years. There has
been no attempt to see that this is
done away with. May I request the
Labour Ministry to take initiative and
urge upon the Government to follow
a policy whereby this down-trodden
class of people may rise to the level
which the socialistic pattern of society
has aimed at.

Then, I come to Employment. I do
not know how much has been provid-
ed for the employment potential in.
the Fourth Plan. Of course, I gee very
nice things, the employment exchanges
giving figures that so many lakhs of
people have been recruited, But what
sbout the other flgures showing the
number of people retrenched? There
is no record to show that, The whole
country is bluffed by the employment
exchanges giving figures as to so
many lakhs of people have been
taken in. There is no record any-
where to show as to how many people
have been retrenched in one year or
two years or in six months or three
months, There are the figures of only
entries and there are no figures as to
how many persong have gone out. That
balance-sheet is never maintained by
the Labour Ministry.

Then, T come to this autamation
and mechanisation. It is a srquel to
the technological developments. Soms
vears ago, the steam engine itself
brought in its sequel an era of re-
volution. And many things have been
done since then. These technological
developments are both a hero and @
willian. These computers, the automa-
tion, the mechanisation, all these
things, are a hero In the sense that
they increase the efficiency and they
do a tremendous smount of work in
the twinkling of an eye. But it is also
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a villian because that leads to throw-
ing hundredg and tlousands of persons
out of job. Our Government should
feel that India's condition is much
differeat to that ot o.her advanced
countries where there is the problem
of the shortage of man-power, I
would request the Lubour Minister to
lock at it from this point of view,
that is, the villian-outlook of these
technological developments. Our coun-
try is a developing country and we
always want efficency und technolo-
gical advancement aico. That is all
right. But we should have it in a
planned way. We should not simply
copy the structure of the technological
developments, the automation, the
mechanisation, the Central Traffic
Control and all these things, We have
forgutten all perspeciive and the con=
text of our country. In those coun-
tries, they are short of man-power
and they have utiliserd those things for
better work and beiter things. Un-
fortunately, in our country, this is
raising the problem of unemployment,
From this print of view, wyou have
to think of any surplus created in any
organisalion, whether it is a Govern-
ment prganisation or g private o-gani-
sation. The Labour Ministry should
see to this.

, Mr. Deputy-Speiker: The
Member may conclude now.

hon,

Shrl Priva Gupta: Now, I come
to Rehabilitation. 1 am a small fry
in politics, in the political game and
in the political life. We have always
dealt with problem with ooh an:d aah.
If our approach to thi; problem had
been a practical one, whether at the
time of 1947 or now at the time of
Indo-Pak conflict, this problem of re-
habilitation of the refugees would
have bheen solved, The fringe-atti-
tude of the people here and there has
not allowed the rchabilitation bnro-
blem to be solved. I submit the Gov-
emment of India cannot wash off
their hands about the thousands and
thousands of people coming from East
Pakistan and whn hive bren made
refugees in the western borders of
our country to be taken care of only
by the provincial Governments.
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In the last I desire only one thing
from the Labour Minisiry. The labour
officers, the concillation oftwers and
others can exercize cootrol over a fea-
planting company manager and over
a Tata-Birla company manager and
they can twist the ears of Hs. 2J00-
men or Rs, 4.000-men if thery is a
violation of the lubour law, Bul they
are afraid of Rs 300-wala Gazetied
officers in the Government estab..sh-
ments, They are afraid of the malik
of the Labour Minsiry, the mailk of
the Railway Ministry—he is a bara-
bhai, jeth or tau anu the labour
officers cannot take action again.t the
Government officers in the Govern-
ment undertaking. Thercfore, all
labour laws are allowed to be violated
without being interfered wilh by these
labour officers. Similar is the case
with the labour officers in the
C.P.W.D. who urg under the Superin-
tending Engincer or the Exccutive
Engineer. Their confidential reports
are framed by them and they are
afraid to write anything about the
violation of the labour laws under the
C.P.W.D.

I hope all the things which T have
submitted will by lovked into by the
Minister.

Shri A. P. 5ha ma: Mr. Deputy-
Speaker, Sir, although T rise to sup-
port the Demangds of the Labour Mi-
nistry which have been prosented bea
fare this House [ would like to
make a few obs-rvations both :n re-
egard to the working of the Ministry
as well as the condition of wanes,
dearness allnwanes and labour policy
practisd by the Government of India
in public -ector un’ertakings and es-
pecia ly for the workers employed b
the varinus Ministries,

This is the beginning of the Fourth
Plan and yet nobody knows what is
going to be the size, the design and
the capacily of the Plan as it has not
bern finalisnd, &0 far. During a'l the
three successive Five Year Plans, the
Government of India accepted not to
practise any distinction so far as the
implementation and the enforcement
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of their labour policies are concerned
between the private sector and the
public sector, There are, no doubt,
many welcome features and achieve-
ments to the credit of the Ministry so
far as the private sector is concermed.
They have set up many wage boards
and the conditiong of the workers
have improved as a result of the re-
cammendations of those wage boards
and their implementation. At the
mame time, they have slarted training
institutes for the workers themselves
aa well as for the training of the
labour relation officers. They have
done a good job in all these spheres.
But I am sorry to point out one thing.
As my hon. friend, Shri Sham Lal
Saraf, pointed out, when this morning
1 intended to speak on the Demands
of the Labour Ministry, 1 was all the
time thinking about the two Ministers
the hon. Minister, Mr. Jagjivan Ram
and the bhon. Deputy Minister
Mr. Shahnawar Ehan, who had
the opportunity of managing and ad-
ministering the Railway Ministry for
a number of years. Althoupgh the
Government has accepted that there
should be no distinction practicing the
labour policy between the private
sector and the public sector, what is
the position today? I would particul-
arly refer to the biggest employer in
the country, that is, the Railways.
Everywhere, according to the labour
laws, the practice is that whenever a
dispute arises, in the first instance, the
negotiniion takes place between the
management and the workers and if
the ncgotiation fails, then the Gov-
arnment comes into picture and they
refer the dispute to arbitration. May
I ask the Labour Minister and the
Deputy Labour Minister as to why
this policy is not adopted in the case
of the employing Ministries? You
will be surprised to know Sir, that in
the Railway Ministry, there have been
a number of outstanding grievances
80 far as the workers are concerned.

30 far as the workers are concern-
ad, we have bean crying hoarse to
rafer the dispute to arbitration. Ex-
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cepting in the year, 1957 when one
ad hoc tribunal was set up, no dispute
has been referred to the Tribunal.
No tribunal has been set up, I should
say. The labour jn the public sector
were told that they were going to
have a joint consultation and cuompul-
sory arbitration machinery known as
‘Whitely Council'. What is the posi-
tion about this joint consultation and
compulsory arbitration machinery?
It has not seen the light of day. So
long as Parliament is in session, I do
not know whether the Home Minister
is going to announce his decision re-
garding this jeint consultation and
compulsory  arbitration achinery.
Even by this compulsory arbitralion
machinery, do you know, Sir, as to
what are the subjects going to be
covered? Only three subjeets, mz.,
wages—salary and allowances—Fbours
of work, and leave are going tu be
covered. These are the only three
subjects which are going to be arbi-
trable according to the present
scheme of joint consultation and com-
pulsory arbitration. But, do the Gov-
ernment rcalise as to what is going to
happen after the application of the
scheme regarding other disputes in
the industries? There is no provision
under the scheme for compulsory ar-
bitration for the other disputes in the
industries. 1 only want 1o remind the
Labour Ministry that since 1966 1s
going to be a very gdifficult year poli-
tically beacause my political friends
sitting on the opposite side would defi-
nitely, more for a political rensons
than for the reasons for betlering the
conditions of the workers, exploit this
situation. Therefore, 1 am warning
this Ministry that if they want that
there should be industrial peace in
this country, it is an absoclute neces-
sity that the provisions of the Indus-
trial Disputes Act should be immedi-
ately enforced in regard to labour
matters in the prime ministries es-
pecially the Railways. I am saying
80 because the workers are pledged
to follow peaceful 'methods in regard
to settl t of disput In fact, the
workers are following peacefud
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methods and settling their disputes
through negotiation. I want the
House to understand that if the

award of the tribunal is not imple-
mented, what is the alternative left
with the workers excepting by settling
these things through their own or-
ganised strength? However powerful
their employer might be, they would
try to sctile their disputes through
their own strength. Therefore, I am
requesting the Government to see that
the provisions of the Industrial Dis-
putes Act are made applicable and
enforced on the employing ministries.

Now, Sir, I must say somcthing
about the wages of the workers.
Everybody in this House, knows that
the Second Pay Commission was set
up in the year 1957 to determine the
salary and allowances of government
employees, The Commission examined
the salary and allowances of the
workers and based their reccmmenda-
tions on the 1949 cost of living index.
Now, it is 1966; the prices of all com-
modities have gone up. The Govern-
ment themselves have accepted that
the salary was determincd on the
basis of 1949 cost of living index. The
salary which was determined in 1957
on the above basis does not hold good
to-day. No doubt the Labour Minis-
try has sct up a number of wage
boards; it is a good thing. At the
same time, it is the duty of the LaYour
Ministry io see that the Ceniral Gov-
ernment which is the biggest employer
in this country should also set up
either a separate Commission for each
Ministry or a wage board or a Com-
mission for all the Central Govern-
ment employees to examine their
salaries and allowances de movo.
Otherwisr. as I said the other day, the
Finance Minister may have to face a
very difficult time at the hands of
their own employees also. The Gov-
ernment should be aware of it. There
is a great dissatisfaction prevailing
amongst the Government employees,
and particularly among the industrial
workers employed by the Government
of India. Therefore, a Pay Commis-
‘wion or w Wage Board or a separate
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Commission as suggested by me is of
absglute necessity to examine the
salary and allowances which were
determined a long time back and
which do not hold good now as they
are now out of date. They ghould,
therefore, be reviewed.

Then, Sir, I shall speak about the
D.A. paid to the Government em-
ployees. According to Justice S. K
Das's Commission, which the Gov-
ernment have not yet accepted, D.A.
should have been reviewed once in
every six months when there j; in~
crease of 5 points on the average In
the cost of living index. According
to Justice Jagannath Das Commis-
sion’s recommendation, the increase
on an average for a ten point in the

* cost of living, the workers were to be
compensated, were 1o be given a parti-
cular amount of D.A. According to
this recommendation, they should
have been compensated tp the extent
of 85 per cenl. But, according to the
Jatest decision, in regard to the D.A.
announced by the Government of
India, the workers have been com~
pensated only to the extent of 75 per
cent. I want to know how far it is
justified for Government to take this
arbitratry  decision. Therefore, as 1
sald earlier, we always try to settle
our disputes by peaceful means or
negoliations. We have been pleading
that it is not justified for Government
to take an arbitrary decision like this
and that they should refer the whole
question of D.A. to an impartial arbl-
tration and whatever decision that
arbitration gives, it should be binding
both on Government as well ns the
workers.

With these words | want to repeat
apain that if the Government wanis
industrial peace in this country—l1
know the Government wants o cstab-
lish a socialistic pattern of society in
this country,—I appeal to the Labowr
Ministry that they should rise to the
occasion. The letter of the legisla-
tion should be especially made appli~
cable to everybody. As there should
be no high and low in the socie'm
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There should be parity between high-
paid and low-paid employees. There
should alsv be no disparity in regard
to implementation of the labour laws,
Last year 1 asked one gquestion—at
that time Shri D. Sanjivayya was the
Minister—as to why the Labour Mi-
nistry was afraid of the employing
ministries; was it because they were
more powerful? To-day I cannot ask
that question because we have fot n
very powerfu! Labour Minisier and
two Deputy , Ministers—one from
Defence and the other from the I.N.A.
They are very powerful. Therefore,
I would request them that they zhould
not hesitate for & moment, and if
there is any lapse in regard to the
implementation of the labour laws by

the employing ministry they should *

be prosecuted in the same manner as
the private sector employers.

Mr. Deputy-Speaker:
up.

Your time is

Bhri A. P, Sharma: One word more
and 1 have done. 1 have gone through
the annual report very carefully and
I find that there is no mentivn about
the enforcement of the labour laws
in the public-sector undertakings,
particularly with regard to the wor-
kers employed by the employing
ministry. I would like to add one
line about the labour relations in the
railways. They always sav that
labnur relations continue to be very
cordial. Unless and until the failures
of the Ministry are brought to light
as also those who were responsible
for not implementing the labour laws
are taken up, the Labour Ministry
will nrot be doing justice to a large
number of workers emplnyed by the
Government of India themselves,

Mr. Deputy-Speaker; Now the hon.
Member must conclude.

Sh-i A. P. Sharma: I am conclud®
ing. As 1 have said, while supporting
the d2mands of the Ministry, T would
like to draw the attention of the Mi-
nistry once again to see that the rm-
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ploying wministries also do properly
fu-tion so far as implementation of
labour lawg is concerned,

15.00 hrs.

Shri M. P. Swamy (Tenkasi): I rise
to support the Demands for Grants of
the Ministry of Labour, Employment
and Rehabilitation. This Ministry is
responsible for treating human pro-
b'ems, ie., the problem relating to
labour, emplpoyment and rehabilita-
tion,

Rehabilitation of the repatriates
from Burma and Ceylon has to be done
on a la‘'ge sca’e in our country and
arrangements have to be made to give
them enployment so as to enable them
to start a new life here. As the re-
port says, already about 1,37,000 re-
patriates from Burma have come over
to India. the land of their origin, and
about 70,000 more are expected to
eome over to India by the end of this
vear. This has happened a; a result
of nationalisation of trade in Burma
and the restrictions placed on loreign-
ers there and the Indians have Lo come
over to India to start a new life here.
Unfortunately this problem is a very
great problem. As T smd earlier, it is
a human, problem and I reguest the
Ministry to take a human attitude
over these people and give them more
employment as far as po:sible,

15.07 hrs.
[Sim1 SoNAvANE in the Chair]

Reparding the repatriates from
Ceylon, they are yet to come. Due
to the Shastri-Sirimave Pact signed
in Oclober 1964, about 525,000 people
of Indian origin in Ceylon have to
be repatriated to India and this re-
patriation has to be spread over &
period of 15 years; the repatriates
from Ceylon are expected to start
coming over to India from June this
year.

This dual problem of repatriates
from Burma and from Ceylon iz a
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buge problem and a large amount
has to be set apart for the rehabili-
tation of these people,

About the repatriates from Burma,
1 am glad the Ministry has taken some
steps to give them employment. The
most affected States because of this
repatriation. are Madras and Andhra
Pradesh; in Madras, nearly 70,000
people have to be provided with em-
ployment und given the necessary
fucilities to start their life. I am glad
that they are going to open a spin-
ning mill in Tinnevelly district on a
co-operative basis to give them em-
ployment and also to expand the ex-
dsting co-uperative mills there, so
that these people can be employed.
Certain concessions are being given
to them in the maiter of employment
and education and certain age relaxa-
tion is also being given. I am sure
that these things will go a long way
in giving them employment. This is
a national problem. This problem
does not concern only Madras or
Kerala or Andhra Pradesh or Maha-
rashtra. These people are Indians;
they are Indians first and Indiaus
last. So cach Stale has its own shave
in accommodating these repatriates
from Ceylon and from Burma and
I request all the States to make their
contribution also in rehabililating
their own brethren who had gone
overieas due to poverty here and who
have now come back due to the atti-
tude taken by the Ggvernments of
other countries. They are our bro-
thers and we have to share their bur-
den also, as we share ours. This is
a human problem. The Ministry of
Labour, Employment and Rchabilita-
tion have taken this additional res-
ponsibility of rehabilitating these
people and I am glad that they are
taking certain steps.

Regarding the repatriates from
Ceylon, I suggest that the Government
may have a plan ready now itself; they
are going to come over here in thou-
sands by June this year and so from
now onwards we should plan for their
resettlement here. They were employ-
ed in plantations in Ceylon and there
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is a large scope for opening more plan-
tations in Kenyakumari, Nilgiris and
Anamalai area of Madras State. I
am glad the Madras Government is
‘taking steps tp open tea plantations
to the extent of 10,000 acres. This,
however, is not very adequate to give
employment to about 525,000 people
who are going to come over to India.
So I request that more lands must be
allotted to these people and more
plantations must be gtarted, so that
they can be cmployed in those plan-
tations because they are already
trained in plantation work in Ceylon.
These things ‘must be considered by
the Ministry very seriously.

Then | come to another important
problem, of bonus. Bonus has a spe-
cial significance because it is an us-
sured income for the workers, Thanks
to this Ministry, they have brought
out the Bonus Act by replacing the

Ordinance. The Bonus Act assures
two things: the minimum bonus
and the maximum bonus. | wel-
come the minimum bonus given
to the emplovees becaus: they
were  not hitherto given ‘he

benefit of gelting the meagre bonus of
4 per cent. Now the Act has made it
compulsory, whether ap industry
makes profit or not, to pay a minimum
bonus of 4 per cent. It is a weloome
fea'ure, but another matter is that
there is a ceiling of 20 per cont. The
employees cannot get a bonus of more
than 20 per cent, The employees em-
ploved in tea plantations, most'y  in
South Indin, have, in practive. heen
gelting a bonus above 20 per cent hut
now they are affected be-ause of the
ceiling of 20 per cent. 1 requoest  that
this may be re'axed in cases  where
the previous practire hus been to get

more bonus than the 20 per  cont
limit. The very same question  was
raised in the Madras Assembly and

the Chief Minister, Shri Bhaktavai-
salam, who is alsg in charge of labour,
has said that the Bonus A-t hag ad-
versely affected the tea plastation
worke=s and staff in Madras State and
they have to amenj the Act alsy, if
necessary, o restore the previous prac.
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tice of the employees getting more
than 20 per cent bonus, This must be
done by our Government here,

Then I come tg the problem of em-
ployment. Education has spread to &
large extent in our country and with
the spread of education, we are faced
with the problem of educated unem-
ployment. Most of the males and fe-
males are now educated and they
have to seek employment to earn their
livelihood. We find from the report
that the unemployment problem is
mounting day by day., We are, of
course, not denying that our Govern-
ment are not solving it; they are solv-
ing it to the extent it is possible; but
the pace of solving it should be ac-
celerated,

In this conneclion I may say that
employmernt in the private sector has
also incrensed, but the private sector
employers are giving employment to
their own kith and kin. I may state a
hypothetical case here because I do
not want to mention any names, The
industrialists who recceive loans from
Government do not start industries
with their own funds; they get more
loans from all possible sources con-
cerned. They get the funds from the
Industrial Finance Corporation; they
get the funds from the Government.
The Government get money from all
sections of the people who pay taxes to
finance the industries. But these
industrialists give employment to their
own Kkith and kin and to their own
friends and people. In this connection
I must mention that the Labour Min-
istry must gsee that the industries
which receive loan from Government
must accommodate all colours and all
sections of people as employees in
their concerns. This is very important
and this must be looked into,

Another point is that, in the Payment
of Wages Act, there is no provision
for deduction from wages of the pro-
fessional tax payable by employees to
the local bodies. It will be very easy
to collect the professional tax from the
employees through the management;
it an arrangement is made by which
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the entire sum payable by the em-
ployees to the local bodies can be
collected by one cheque issued by the
management Panchayats need not
spend more money towards the collec.
tion of the professional tax. I suggest
that suilable amendments may be
made {o provide for this purpose in
the Pyament of Wages Act.

1 then come to the provident fund
scheme, I am glad the provident
fund scheme is being extended to a
number of new industrics.

One matier about which 1 want to
make a mention is this: the industrial
magnates have got their own guest
houses and bungalows for their offi-
cers; and the watchmen, gardeners
and other people who are employed in
those bungalows are paid not from the
pockets of the officers of the factory,
but from the management of the fac-
tory itself. But, while the watchmen,
the gardenres and other people who
are employed within the factory pre-
mises are covered by the provident
fund scheme, the watchrmen, gardeners
and other people who are employed
in the bungalows of the industrial
management are denied the benefit of
this' scheme unfortunately. So 1
would urge the hon. Minister to 'ake
note of this and to extend the provi-
dent fund scheme to these people also,

so that when they retire they also

get some benefit,
I am glad that Government are
to re-

going to introduce legislation ¢
gulate the contract labour system in
this country. The contract labour sys-
tem is in vogue for a long number of
years, and in this House voices have
been raised for abolishing the sys-
tem, but to our surprise we find that
Government are introducing legisla-
tion only for regulation of the con-
tract labour, by giving them some
benefit and by making registration
compulsory and so on, so that they
can be given some benefit as regular
workers.

Finally, I would like to say a word

about the motor transport workers. A
number of accidents, and that too,
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lorry accidents happen on the high-
ways, because the hours of work of
the labourers, drivers, and cleaners
etc. are not determined. In order to
earn more profit, the fleet-owners do
not give rest to the employees. When
the drivers go on a trip and come back,
immediately they are asked to take the
lorry; this is what the fleet-owners do,
in order that they may earn more
profit, but they are ignoring the
health of the workers in that process.
The result is that the driver has to
work for long hours and sometimes
he meets with accidents because he
does not have enough rest, So, I would
request that the Motor Transport
Workers Act inust be implemented
throughout the States properly, so that
the accidents on the highways might
decrease.

Shri Gaurl Shankar Kakkar (Fateh-
pur): This is one of the most import-
ant Ministries, dealing with labour,
employment and rehabilitation.

As you know, the very structure of
Government depends to a very large
extent on successful production in all
spheres so that our economy might
grow. The growth of the economy is
possible only when the labour which
is instrumental for production has
got al] the amenities which normally
every human being deserves. In this
respect, I would submit that wunless
labour is provided with all facilities,
with residential quarters, medical
treatment, education of children efec.
in a fair manner, it would not be pos-
sible 1o get more efficient work from
the labour.

In this respect, I have to submit
that even after eighteen years of our
Independence, we have not been quite
fair to the labour in regard to all these
amenities which are dire necessilies
for them. I remember that only a few
years back, when our late-lamented
Prime Minister Nehru happened to
visit Kanpur, the industrial centre of
UP, he was actually shocked and he
zaid that he would like to burn the
dark, dingy and smoky quarters
where the labourers were sccommo-
dated. And that was a signal where-
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upon some quarters were built for the
labourers. But that is only a negli-
gible thing. Even then, unfortunately,
I have seen that it so happens that
those quarters which have been built
for the labour are actually occupied
by middlemen at nominal rents which
are actually meant for the labourers
and which are payable by them, and
the labourers are not getting any
benefit out of it.

I have seen the Industrial Disputes
Act undergoing rapid amendments
every month and every year. The
most unfortunate feature of labour
legislation is this that I do not find
any sort of congenial connection bet-
ween the labour legislation at the
Centre and those at the State level,
Labour being in the concurrent list,
there should be a sincere efforl to
supplement the labour laws of the
States with those at the Centre, for
then only the legislation can give
benefit to the labour.

I may point out that there are cer-
tain enactments at the State level
which are most ineffective, and they
are only kept on the statute-books.
One of them is the Minimum Wages
Act. There is hardly any enforcement
of its provisions with the result that
the workers in the small industries,
the artisans etc. for whom this enact-
ment was meant, are stil] belng ex-
ploited, and the authorities feel as if
they need not enforce the provisions
of the enastmrnt,

Likewise, I wonld like to point out
that the lot of the agricullural lahour
in the rural areas is most deplor-
able. The Central Government and the
State Governments have not paid any
attention so far to the question of
bringing them to the level of the In-
dustrial labour to any extent.

In certain States, T should say that
there has been an amendment to the
IPC, and under section 374 of that
Act, compulsory labour can be check-
ed. But I can say with authority that
there have been no chalans so far
under this section even though the
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offence has been made a cognizable
oifence. It so happens that these labour
legislativns which actuaily deal with
labour and which can go to some ex-
tent in saving them from exploita-
tion are never enforced; the execu-
tive authorities meant for enforcing
these enactments treat them in a most
step-motherly way. There are no cha-
lans and no prosecutions under the
Minimum Wages Act or under section
374 of the IPC. In the rura] areas
throughout the country, exploitation
and compulsory employment of agri-
cultural labour is still there and it
has not been checked. I would appeal
to the hon. Minister that the Central
Government should rise and see that
such enactments as are actually in
the interests of labour are strictly en-
forced.

Then, I would submit that there
shou,d be no discrimination in the en-
torcement of the labour Acts as bet-
ween the labour in the private sector
and that in the public sector. I join
with my hon. friend Shri A. P. Sharma
in what he has said in this regard. This
kind of dis-rimination is not quite
understandable, and I do not see why
the provisions of labour laws are not
actusl'y enforced in the case of labour
emploved in the pubic scctor. There
is one more apprehension which 1 feel
in this regard. Generally, it so hap-
‘pens that the public sector corpora-

tion’s managers or the persons who
are at the helm of affairs in  those
corporations are either ICS or IAS

officers and they are very senior offi-
cers, and jn the presence of such offi-
cers. the labour welfare officers or
labour inspectors a-ctually fecl shy,
and if 1 may say so, they are actually
cowed duwn ind they thus fail to en-
force the lub.ur laws. T would submit
wnat Governtient should take steps
in this regard and as a malter of fact,
the public sectnr should set an ex-
emple for the private sector in res-
pect of the welfare of labour, But
actually it is just the other way
about.
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Then I have to submit with regard
to dearness alowance and enhance-
ment of emoluments to labour that i%
would be most equitable and just if
the dearness allowance given is pro-
portionate to the rise in prices of the
necessities of daily life. If we keep
in view the rise in prices of these com-
maodities and the amount of dearness
allowance given, there is no propor-
tionate relationship, and it gives no
relief or welfare to labour. It should
be made a criterion that the dearness
allowance given should be in propor-
tion to the rise in the price of daily
necessities. Then only can labour
feel contentment and fee! confident of
putting in maximum effort for the
growth of production in the country.

I am very glad that a bonus legis-
lation has been passed. But there are
80 many instances where employers
have not paid the bous due to the
workers. The other day the hon. Min-
ister of Labour was saying here that
efforts were being made and negolia-
tions were going on. I do not under-
stand what the neotiations are about
when their obligation under the legis-
lation is clear. If employers are still
relustant to give bonus even afler the
passing of the Bonus Act, it is the
duly of the Labour Ministry and Gov-
ernment to enforce the Act and take
necessary steps thereon; there is no
stage for any sort of negotiation in
this matter.

Lastly, I would say that Iabour
legislation at the States and Central
level should be framed in such a
manner, that the legislation at the
State level supplements the measures
taken by the Central Government.
Generally, it so happens that the labour
inspectors and welfare officers of the
States and the Centre do not see eye
to eye, and they think they have got
different duties to discharge and they
belong to different departments. The
result is that what is congenial to
labour is not done.

These are my suggestions. I hope the
Ministry would rise to the occasion
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and implement al] the measures
which are in the statute-book.

Mr. Chairman: Dr. Melkote.

1 would request hon. Members not
to approach the Chair. If they want
to communicate anything, they may
please send chits to me. Otherwise, it
disturbs the Chailr very much. I hope
this suggestion would be agreeable to
the Members.

. Shri H. P, Chatterjee (Nabadwip):
1 must point out one thing, because I
also approached you,

Mr, Chairmam: Thig is a question.

Shri H. P. Chatterjee: We gend
slips, but are not called. Then we rise
and ask for time. Even then we are
not ecalled. What is to be done in such
circumstances?

Mr. Chairman: Let us not waste
time any more. [ will accommodate
Members.

Dr. Melkote (Hyderabad): I rise to
support the Demands of this Ministry.
While doing so, I welcome the Min-
ister who is an old, experienced hand,
and the two Deputy Ministers who
have also had considerable experience
in Government, though they are new
to the labour department.

The Labour Ministry has a big em-
pire to deal with. Different depart-
ments are there as provinecial units.
Each one of these wants to remain
aulonomous and not come under the
purview of Labour, Our problems are
galore. Each nne of the workers is a
problem by himself. The Labour de-
partment has got to deal with them.
We expect the labour officers in the
department to work for the benefit of
the working class everywhere. I point-
ed out a few years ago that they are
just like doctors attending in jails om
prisoners. They can only examine the
patients and tell Government what
ought to be done. It is in that atmos-
phere, in that light, that we have to
tell the labour department to give us
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succour and deal with the problems
occurring in the country.

As 1 said, there are various prob-
lems that one can think of. The em-
ployeces' state insurance problem, the
rising trend of unemployment, rising
trend of prices, the constitution of new
Pay Commission, bonus, labour’s role
in the Fourth Plan, welfare officery
and others to deal with the implemen-
tation of industrial laws, whether
they are properly implemented or not,
joint management councils—very
many of these problems are there. I
would not like to touch on all or any
of them, but would concentrate on
only one aspect. Two previous speak=
ers, my colleague in the INTUC, Shrl
A. P. Sharma and Shri K. N. Pande
have dealt with other problems al-
ready. Therefore, while I entirely
agree with what they have said, T
would pinpoint only one aspect so
that [ can highlight it before this
House. That is as to how the public
sector undertakings in this country
have been working and why they have
nol given us the necessary profits that
we expect from them.

The public sector undertakings
have to account for a large share of
the taxpayers' money. We want them
to function most efficiently. If after
19 years of working they do not come
up to the same level of efficiency and
profitability as the private sector has
done, we feel extremely sorry. We
have to go into this matter and see
why is it that they are not making
adequate profits. Why iz it that they
are not even paving the same quan-
tum of salaries that some of the
foreign companies established tn
India pay. The foreign concerns pay
better salaries to their staff. Why jg it
that the public sector undertakings
are not able to pay better salaries? The
public sector undertakings have a
certain amount of profit fixed which
the Government take over. After all
is said and done, the amount of money
that ought to be distributed to the
workers, if they have to have the
necessary Incentive to do better
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work, has to be taken into account if from report. 1 would like him to

the profit flows back. The workers
are interested in greater production;
they are patriotic and loyal. They
would like to do their best. But
what is it that is coming in the way
of their not working properly after
nearly 20 years of this kind of indus-
trial activity?

I went deep into this question. Here
1 make this demand, There was g Ro-
yal Commission on Labour appointed
somewhere about 1920 or 1930. I
would say that there should be g Pre-
sident’'s Commicsion appointed to go
into this question of the structure of
the industries, the incentives offered
to labour, every aspect wf it, so that
we may ensure that the public sec-
tor undertakings give a good account
of themselves in the Fourth and sub-
sequent plans.

While saying this, I would like to
draw attention to one particular point
mentioned In the Report of the Minis-
try and draw conclusions therefrom. I
refer to pages 40-42, “Welfare work
in Central Government undertakings'.
It is said wn p. 41 under ‘workers'
grievances';

“During the year 1965 (upto the
end of Nov. 1985), 59,666 complaints
were reported to have been handled
by them. Out of these, as many as
88,827 were reported to have been
settled”.

What ig this ‘reported’ about? Haven't
they got proper figures? What do they
expect us to conclude from the
word ‘reported’? Who hasg reported? Is
there nobody to check these figures in
the Central Government undertakings?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnmawax Khan):
These are reports from the undertak-
ings themselves.

Dr. Melkote: The meaning of ‘re-
ported’ is  different; it is different

understand the semantic distinction.

Mr. Chairman: It may be wrong
English.

Dr. Melkote: It continues:

“Out ! the total number of gri-
evances handled, individual griev-
ances. . ..

individual, not union
please look at this—

grievances,

. ...were gg many as 55519 (out
of 59,666) as against 49,129 in the
previous year and collective griev-
ances 4,147 as against 4,997 in the
previous year. The nature of griev-
ances. . -

—that is important—

“ ...shows that 32,245 related to
terms and service conditions, while
27,421 related to domestic and other
‘matters.”

What am I to call this? Nearly 55
per cent of the grievances were about
terms and service conditions. ‘That
meang that Government’s laws and
vther thing: that apply to the indivi-
dual worker are not being applied
in such a large measure. Will there
not be unrest? In the case of these
public undertakings, if there is ambi-
guity in the terms of service or ser-
vice conditions, why should it not be
made clear, so that many of these pro-
blems are obviated? Thig I have mnot
beep able to understand. If this occurs
ir public undertakings, what will pri-
vate sector undertakings do?

Then again, it is stated in page 42:

“The Labour Officers of the Cen-
tral Pool were generally assoriated
with all the welfare measures in-
troduced in the undertakings. They
initiated new schemes and suggested
improvementg in the existing wel-
fare measures for the workers. They
helped in bringing about harmony
and amity between the managements
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and their workers which ul-

timately accounted for the maigten-

ance of industrial peace and increase
in production in the establishments
concerned."”

1 congratulate the Central Pool La-
bour Officers on doing this, but can
they do it effectively? Many of these
Labour Officers are not even clasg 1
gozetted officers. The Labour Depart-
ment posts them there. The manage-
ment makes use of them as if
they are clerks. Unless they have
prestige and can uphold the rules
and regulations and tell the manage-
ment what pught to be done, other-
wise it will be reported and the
Labour Department will take aec-
tion, how will the benefits go to la-
bour? Why not make these officers
working there class I officers who
take their cue from the Labour De-
partment and not from different de-
partments? Here lieg the hitch and
the reason why this kind of trouble
wecurs in the different undertakings.
I therefore congratulate the Labour
Officers that in spite of their handi-
caps they are doing very well. As I
said, this should be modifled and
they should be made class T gazetted
officers.

Apart from this, from 1947 gnwards
till today we have poured in money
into  these public undertakings to
purchase the best machinery available
in any part of the world, the most
sophisticated machinery; wur labour
is cheap; we invite technicians and
others from foreign countrieg to  help
us; in spite of all this, production in
other countrieg is higher than ours.
The workers are prepared to work
and they are patriotic. This has been
shown during the Hyderabad police
action, durlng the attack on Goa, at
the time of the Chinese aggression
and during the Pakistani aggression.
So, we have no grouse against the
workers, if the production is not up
to the mark. I say we will co-opera-
rate with the Government and the La-
bour Department; wherever a work-
er is not working properly, dismis
him, I will support you, my organisa-
tion is prepared to do this, I am in-
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terested in the nation first. 1# the na-
tion thrives, I live; it the nation goes
down, I also go down. So, I ¢hallenge
the Labour Department: wherever
they point out that a worker is not
working properly, if I do not support,
you can take me to task, our organi-
sation will support you. But in Eng-
land working with the same machi-
nery a worker gets Rs. 1,000, in Ger-
many Rs. 1,500, in France Rs. 1,500 I;
also in  Switzerland, Norway en

Sweden, and much more in America,
and still they are able to sell their
goods to us at g cheaper rate, Our
labour and raw materials are cheap,
we have sophisticated machinery, and
still we are not able to do this, though
our workers are patriotic. Therefore,
there must be somrething wrong with
the management. Pleage look into this
and assess this. That is why I am in-
sisting on a President’s c¢ommission
being appointed. If my pay is Rs. 1,500
as in other countries, I get incentive,
I will work, there will be less of
strikes, and there will be national
progress. It is the duty of the Labour
Department to look into this to carry
on the work in national interests.

I will just mention one or two
things more. There are some cases In
public sector undertakings where the
courts have given g decision. and they
have been hanging fire for the past 15
or 16 yeass without being implement-
ed. I a court dezision is not imple-
mented, why does not the Labour
Department take action? What is it
they are doing? How long can the
worker wait? Many of them have al-
ready died.

Secondly, coming to the defence
undertakings, 1 can understand when
there i: an emergency, but the Cons-
titution guaraniees that any seven per-
song can nrganise a union. That right
is not given to these employees, like
coolies and water-carriers during nor-
mal times. Industria] laws gre not
applicable to the defcnce undertakings.
Why? You want to use the DIR. Why
mot give these human rights to these
people and gllow them to carry on like
others, 1 have not been able to get an
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[Dr. Melkote]
answer. I have been raising this issue
for seven or eight years.

These are the questions I would
like to ask. With the dynamism of the
present Labpur Minister and the De-
puty Ministers, 1 hope all these prob-
lems will be satisfactorily settled.

- Mr. Chairman: Shri Tulsidas Ja-
dhav. Not more than five minutes.
wt qedEw wew (ARE)
aqmfy #FrRd, soit gq fawmer g%
Ty gu, & fgfafaemm & @am o
deT AR f, % O I A
aftaa ara & ) wita & o & fgy
g, SUTF W FY T JFEW AT, WA
AN & weRT a3 gW W & W AT
& 1 A ot offmm & 9t A
ur, 3% ¥ I e F v e ¥
suTEr &9 gU § T T wiwE f1 WA
¥ WIAW EAT §—19€4 WY 65 W'
@1 foore &, Jud I Fme, wrEm w7
fagw = a1 #1 frer #2 8,94,137
M FRT ¥ WA T IEF AR A
1965-66 1 Foad e & svepw v
¢ fs 7z dear 8,01,798 TN | @A
Tz gt ¢ fF T H & oagw & S
qrqw 2 1, #ifF @ 94,330 AW
&0 qarn & | gq 71 fod 7 dew &
it wrew gar & fE F Wmoaww @
i | THET TAT W A A
A Ta T e R wrw F
WY EIF F 417 @Y &7 AEL Y 46,
§ a9 Wi §, A @ AAEE 9,
q &1 1 6w F A §, WY T Iy
WGETZ FT AT T § IAOH1 g9 G
frrar & raq 1047 F N w@ &, 7
o1 T9 aWa oF a7 g gu § AR W
T A A WH TF T AL EETR )

T warar gEe fogpie & &Y
T I A § R iy and §
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@ g9 1,35,700 & w gEY 70
AT E ) T A Y &b oW, e
W W AFE ¥ 4 0T SisEs ¥
2300 W W | 89 S0 & fAd g
¥ Faqv g A €, ag auw § T
wrar § few Foivd & o & | @7 s
¥ fad <t 9w Wit §, &t ard &=
9T g § WA §, Iy geare ag g o
& 2wmr ¢ fr mgos § gFmeATT A
afrasdt qfeeama & we gu wonfagy
Y 0% wr & w0 wrardr § 1 39 Ad
FU worE A Y ¢ ¥ few e oy
% faw wra % O 1 FE e
T g1 &, ¥ ow g & | v
IAT WEY qgT WET gEed v
I & 1 972 faw oge &Y ama § fE agt
TS AT ZRT T W7 AW FT WY s
faar war ar. .,

The Depuaty Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri D. R, Chavan): That
is a different wmatter,

wifge, g = ot & ey
% argar § {5 9 W= wgEw see €
W oq geEw e gk fe Y
fafet agT weer #19 &7 4 &
WT IFIA @ qEET AL g @
frrem &1 ar wART W WY g ¥
& G @ gt fag & T awA
T E W wT WY G IR e A
fofar @t &Y & =g § fF ag w Wi
WAW & & AT EEw el &1 |
agt ¥ ¥ srAar g S pETT @

-
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& art 7 wvit aw &1f froig Y g
# | 3@ WO ¥ o qwEd, oHedte WX
& | ug ww gvaen ¥ wedY ng ¥ ATw
& 7w ¥ foan oft w7 @ § 1 Sfen
wrE ferer Y gwT @ | Gar g8 wEd
& ot arerw gren € 1 W e g @
g ot wgEr § fe vl e wR
TR |

frogeflt 9t & g, Ak WX F
IH TF AT W AT § 1 g WA R
Tgx § | AT ®u s angre W E )
Wt F1f wyww Ga7 geft & Swd e
% ot gu WI9d ¥ IH WA B FL AT
% &, wow & daer &= Y § o\ wfwa
A% amy =rE Y A argere dF IEwT
dafsmia § e § | Ik
feest %7 ZeT a1 for 1 3 JuT W FY
KET OT M0 E | A6 qAETT & TN
U 9F gO § | SAET qEEw T W,
IANT A AWHA T FTH GORTC &
o g% w19 ¥g @6 Oft & T
wT | TORTC KT wifed fe gAY faaeat
®1 7T KA ¥ 77 wAfew w3

freaafy Wt & 4 o oz 8,
ITY W ow famelr 4 1 7 gai wTo W
T I A w7 ¢ 36 3 A
ifs ¥ @ 6 18 ¥ FF @A
FaASsmE I AN FAE &
mm wifs & ¢ s e ey §
GEr At Hqur & wT & w0 § &
IAwT wrfgy s & s AR A W
YT & w1 q, w0 w0k foerd |

VTR WART T G A -
L3l 4

wwTafie WYY W ATy FHET w4

=t werdtere wrww ;o fre
§ wATa W O f | SV wuga

* o A7 ¥ W gu §, IT% wied
269 (Ai) LS—17.
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¥ & Q1 ATw g ¥ e 9 T fy
gt & 1w gw ow frowd ox wged
s e Hgfg g & 1 ¥
fat # fir o FTOAA @ qF § IR
=T 7 qwen frar o | A ¥ e F
TXE FTTETY a7 9F § 91T 4 ¥ w=y
4% ITEY HWT A¥ FT 35 H ) 0w
W7 et ay At gar fie e € gen
¥ oot ad qfg gk | owd I wen
17,000 df Y fF g ®C 44,700 B
w1 & arger ffe s o saaem
&% 30F ¥ Wy |

ox vfow am & sfaiz ©v % art
F wgT wTgAT § | 67 S oy wgr .

Mr. Chairman: Please conclude.
ot e wraw ;7w fae ¥
¥ g wTEm
Mr. Chairman: The hon. Membe:
will please conclude now. He has to
keep his promise given to the Chair.
Shri A. V. Ragbavan (Badagara):
Mr. Chairman, most of the distin-
guished Members who have spoken
before me have dealt with important
problems and | ghall confine myselt to
one uf the problems concerning my
State, Kerala, You are gware of the
living conditions of the plantation
workers in our country. 300,000 work-
er: engaged in plantation industry in
Kerala have served a strike notice
which is to take place shortly. In spite
of that the government of Kerala has
not taken any steps to intervene in
the matter or settle the dispute. The
two advisers who are there in Kerala
have not done anything nor has the
labour department of the Kerala gov-
ernment iaken any interest to inter-
vene in the matter. Ay you are aware
Kerala ig under the President’s rule
and the Central Labour Minister has
got a duty to see that thig strike is
averted at all costs. Situated aq they
are the plantation workers are in out
of the way hill tracts of Kerala; they
are far removed from civilisation; they
have no medical facilities or transport
facilities. Most of these are owned by
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foreign firms and they have done no-
thing to improve the living conditions
of the workers engaged in the plan-
tation industry. The strike notice is-
vued by the workers includes the
demand to raise the wages, bonus,
better medical facilities, etc. I there-
fore reque;t the Labour Minister to
look intp this matter and see that
the strike is averted at all costa The
woskers engaged in the toddy tapping
industry in certain parts of the
country, say, in Kottayyam have al-
ready gone on strike. Even here the
government of Kerala hag done noth-
ing. He should look into this matter
also. He should see that the strike is
settled.

The condition of the biri workers
har been engaging the attention of
the House fo:r a long time. It is very
unfortunate that even after years of
deliberation the Bill hag not been
enacted into law, The Bil] has been
passed by the Rajya Sabha last Feb-
ruary. He should see that some time
is obtained during this gession to pass
thig Bill. Their living conditions are
congested; there is no proper ventila-
tion in the factories and because bof
these most of these workers are prone
to TB and other diseases. In consulta-
tion with Minister of Parliamen-
tary Affairs, he should see that this
Bill is passed into law during this
sestion itself. We have g lot of legis-
lation but the enforcement machinery
is absent, One such law is the Motor
Transport Workers Act. I kmow from
personal  experience that in most
States this Act is not enforced. Even
in Kerala, ] have not seen a single
prosecution take place for violation of
this Act.

Finally I invite your attention to
the retrenchment that is going on in
the oil companies. In Delhi in the
Caltex Office 41 employees have been
segregated in a room and they had
not been given any work during the
lart two or three months. You could
imagine the mental strain and agony
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of these workers. They are put in
virtual confinement from 10 to 5 p.m.
inside an ai--conditioned room with-
out any work. They are given facili-
ties to play carroms or read papers, If
this state of affairs continues in &
few months they will forget whatever
they have learnt. Therefore, the hon.
Minister should personally see that
the companies are not allowed 1o
play with the Indian workers; they
should be given work to do. 1 am
aware that g tripartite committee has
been appoiated to go into this ques-
tion, and in yesterday and today's
paper we have found certain reports
about the recommendations of thi:
committee. [ am sure the Govern-
ment will go into thig and pass earl"
orders gnd see that the workers en-
gaged in the vil industry are given
security of service and that foreign
firms are not allowed to retrench theze
workers. With these words, I con-
clude.

oft, & e w7 ag wwr g fie wmg
W YA 7 waew fear | & = var
T HY AT HT A AT AT AT
HAT off & WRIA 9T SEEAT W FTAT
Fiwmfafs A arma & dm &
¥ ot & aficos & v wmw &7 g
1 @1 2, A1 Wi i SR A

% gz aeT wgar § % 2w F v
et g TSI & 8T AT A
¥ 5| &Y Wgar W ag | We WERY ¥
wTE & A & AW #Y Agan aw
Y gz favare & R o ¥ ag WT §
I o @ WP § weee o e
&, ¥ TR wwend A 97
w1 TarT ¥ "agd o wm m #
e o W gz ' @ aME mga
wt g ¥ W IAm Wi § A
SR FAT STEATE | A AT
wrw frior 3 v wor anr Wi afeags
# v T W fase fawmn #



11453 D. G. (1986-67)
FTA KTH ATH | TH AT F OF W
ST o & oY e 3w & s Awrd T §Te
1 § o wfafatfafe & v
NEET Gl & WE & | §

T 7 swwar § fe I 5 wim
1966 & FT92 H aU4T 98 a7 ¢
fr aew fmin & qogal & fA, Zior
¥ qugdl § fAm, oafefed & &
g forlr &= @v¥ warfuer fdr s
% ¥q gy &1 @vE &7 § 9 ae-
ANa wet ofr 1 gerars 2 E e
wqY afer 1 ofeam feam § o)
a s Aagd & fai g A owd
WY § ORI F 3@ R T FEAT g
gmasmaE 5y fmfas, T §
T WA FY, IT F FqTT K1 877 F @A
g

THT SHTT F A AT ApeEy S
TR AW F werT A § Ay agrt wH-
A vEdi F AT ) ITE gEw
% 37 % fax ot qgargw ¢, W W
¥ g, aga g ¥ ag I & fa¥ wuer
Lol ol o

& wrowr A GTefEd s
s g fe #7 @ @@ ¥ oy
WO H 14 ATH, 1950 B ¥H IF K
IBMT 91, W Y FUAL IHH 7T 97
fr 37 = feafa o1 2ad gu, 57 & st
€Y Ty Fu, I & qry A A g g
I ®1 @Y gU, I A1 w1 X1 @
BT & ATy et off ¥ g aeAeE wE
fr ag o% Gar sfawa saw w31 At
3T & ®m 1 feafa €1 99 w1 AW,
HAWA FT A% W IA A3 FT W AT WS
aw g fay i g A U T aw
AT HEt AERT A 39 % a@w W
foar a1 1+ & g9 dET@ W WA W O
T A

“Mv hon. friend Mr. Kanhaiyalal

Balmiki has raised the question of
municipal labaur. the scaveagers or
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mehtars. 1 may at once tell him
that we are not making any distinc-
tion in our labour legislation bet-
ween the other type of workers and
municipal  workers or scavenging
staff.”

a8 & wrran g e 5@ aw & v gemn
a1 | FTEETT § w7 ar wH WY g
WAt H wgt gy s S E
anq fae ot swTC #Y fafewer a8y ave
et & feedfcdt A atfr o
¢ 1 aff g aql § ag aET wE
wrt § SR 9w o sEwe faan &, fe dw
% wr o wfafedfadt # v e g,
ST ATERT g AR ETH TR § A
Wrf I T AACATWIH 18 W & arz |
TG AT & | T F G A@ISTC g
g & wm w7 ) frafa Ene Y 2,
T F a9 = 3% A6 §, T ¥ weme
& ®TH I A6 § qUfq qAEE o =
o aw agt w WhE € IR R
gfcoe wegror Ak ) 1T 06 A SR
s *Y 1, [asT AAeET ShE w5
2 e Iuk ayd oy v 47 fiw
fax @ oMET I ®r AMA
o {1 g% W I9% §eew a1 fow
feafa & ag wrf s s &1 fm
A ¥ AT W AR A AR f
o gaw fremifar fem aw &
"AE g U WA gfEewm qr
#fe wr st gt vk wgfafadfad)
Hwm e & s ¥ s w1
f ot ot smEd Ik ETd
® W feafa &, o 3% qaw ww
&, su¥ weger feedfrdr &) P g
w1 g% ww &1 qgfa 2 3@ oft To-
ot &1 wwfed W wE oft R/
FAYT H 3WEE R A G AR
Il kW W o' §
Wy gu, I FMEW 8 agfr
®1 o ¥ Wa gu W I e
w1 & § Ted gy FR R s ar
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sacdfer &, @ dew f I
fawar amim | afcad= &g oF T wEA
w1 gferwrr dar fear vl aar G4
s Afa der & annh o s
1 U FYT WIS E1 FEAT W TG WA
wmif fF 30 & =T aueEE §
TATHETE A AT AT FEAT B, IH
fammoaT #Y qgfa At o AT At
t o oy e wgfa 1 WX
qagd & fod g1, wogel & wemmor
& foa g, wogdl F v & fad gty
famwar g e wogdd #1 oW s
FATN g1 AR A W AW & R
At wfgs fasre a7 7 § g gaw
T EY 7

¥ ofem wer ox faae #
g F AU KT E |
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T AN WY GHE O WIS
frafy = gt wc ot Feafr dar
i freR e @ gon @

w1 0 WHR SBATT | WA AERA,
w g &

M:. Chairman: Order, order. Hon.
Memberg should hear what is gaid
from the Chair. They go on speaking
without hearing what js being said.
Quorum has been challenged. The Bell
is being rung. Hon, Member may re-
sume his seat, There is no use carry-
ing on with hig speech when there is
m9 quorum in the House.

There is quorum now. He may con-
clude in a minute.

oft wrevitef - At & wow oo
T @ 91 9 wf=w % fae &
%6 vy T W f fF g wnedd
Ffe ot ftas T g g TEw
wHVA R IO @ g A cfAn

Shrimati Renuka Barkataki (Bar-
peta): Sir, I rise to support the De-
mands of this Ministry.

Sir, even before the onerous respon-
sibilities of the Ministry of Rehabili-
tation were transferred to this Minis-
try, the Ministry of Labour and Em-
ployment had & very heavy burden. It
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has had to deal with 3 host of compli-
cated problems in many flelds, a host
of problems involving human relations,
economic institutions, patterns of in-
dustrialization and employment, the
conditions, rights, welfare and educa-
tion of workers and al]l the situations
and demands of industria| peace and
ecnomic growth in g rapidly industria-
using society.

1 am aware thut the solutions to
many of these problems o not lie en-
ti ely within the area covered by this
Ministry. Yet, it js necessary o
examing the success that the Ministry
has achieved in formulating and iin-
plementing policies that wil] lead to
the early solution of these problems.

Sir, it is very difficult to say that the
year that has passed has been a ycar
of comparative quiet gn the industrial
ront. The report of the Ministsy re-
fers to the fact that 63 lakhs of man-
days were lost during the year as a
resut of strikes and lock-outs, It is
irue that this is less than the number
of man-days that were lost in 1964.
The figure of 77 lakhs for 1964 was
perhaps the highest in many years.
But when we recall the fact that 1965
was an abnormal year, a year in which
we had to face the challenge of Pakis-
tani aggression twice, wnen we recail
the fact that the workers of our coun-
try responded with zea! and devotion
to demands of defence. it does serm
apparent that there was no real reduc-
tion in the loss caused by industrial
disputes. In faect, if one compares the
figures of the losscs of man-days for
1985 with those of 1963, which was the
yegr in which our nation was attacked
by China, one finds that the loss in
'963 was 33 lakhs of man-days while
the loss Jn 18685 was as high as 63
lakhs. T am sure the Ministry itself is
well aware of the fact that all these
and tho recent trends of strikes and
handhs in many parts of the country
make it impossible for us to balicve
that there has been any substantial im-
pruvement in the general labour situa-
tion,

Sir this takes me to one of the main
causes of the unrest and discontent
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that lead to strikes, disputes and dead-
locks in our country. In spite of the
unexceptionable objectiveg of our
Plans and the loftiness of our
repeatedly declared intentions, we
cannot claim that we have succeeded
in increasing the real wages of our
workers to any appreciable extent. It
15 tiue that "money wages' have in-
creased, especially jn mosg of the in-
dustries in which organised labour has
asserted its demands. Bul, Sir, the
increase in ‘money wages' has not re-
sulted in an increase in real income.
In fact, the real wages of labour are
being continuously erodcd by spiral-
ling rises in the price of essenual cormn-
moditie; and the steady decline n the
purchasing power of the rupee. The
rcal wages of our workers cannot be
salvaged and rehabilitatel witnout a
firm and far-sighted wage poicy that
links wages to the cost of Living and
prices of essential commodties, and at
the same time bolsters the real wage
and rclieves the pressure of indlatio-
nary trends by augmenting the real
income of workers by g cnain ot free
and subsidized amenities ang services
iike consumers' cooperative stores and
fair price shops that sell food and es-
sential commodities like clothing,
drugs, medicines, books ete, at subsi-
dized prices, by inexpcnzive housing,
free medical services and free duca-
tion to children. It will be too much
to claim that we have followed or for-
mulated such a wage policy that can
adequately ensure the needs of a ropi-
d'y industrialising society. In fact. we
have not even succeeded in  getting
every sector of industry and employ-
ment accept the principle that wages
should pe linked with the cost of liv-
ing. There are several seclors of em-
ployment. especially in  industries
where labour is not organised and in
industrirs which are not covered by
wage boards, where wages have no
se'ation to the eost of living. Even in
sectors in which the need for such a
relationship is accepted in principle,
the link is either nominal or wholly
inadequate to neutralise the rise in
cost of living. Sir, now that the
Indian Labour Conference itself has
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accepted the principle and the need,
one can certainly hope that the Gov-
ernment will move with speed and
ensure the application of the principle
in all sectors of employment.

Sir, 1 referred to the need to bolster
anu augment ine real wages of ovur
WUrKers with a numoer of services
and amemties, The need o provide
Such supporung se.viceg is all the
greater 1n the rural areas where we
und that mosy of the labour force—
and let us not lorget that the vast
majority of our lupour force 1s in the
rural areas-—ure employed in the agri-
cuitural sector, consiruction  wurks,
projects or 1ndustrieg which are sub-
ject to or free from the application of
the Mimimum Wage Act. The Mini-
mum Wage Act itself does not appiy
to all sectors oi employment, The
mimmum, gven wnen it is defined, has
no hnk with the cost of living. 1in
fact, the whole intention of the Mim-
mum Wage Act is 10 ensure a mum-
muwm and yel not impose a link with
the cost of living index, Even so, the
ussurance of 8 Munimum wage can be
a significant step towards a  living
wage; especially when it is bolstered
by the services of the kind that are
available to organised labour. I would
strongly urge the Government to
examune the possibility of making it
compulsory for all construction servic-
es and for contractors who employ or
recruit such construction labour and
industries who employ less than 300
workers, such as 25, 50 or 100 to
ensure a minimum wage, moedical cover
against sickness and hazards in em-
ployment and itinerant consumers' co-
operative stores that can serve a whole
compact area or camp. The services
of such stores can also be made avai-
lable to agricultural labour in our
rural areas.

I would also urge that the Govern-
ment should take imrmediate steps to
extend the appli-ability of the Mini-
mum Wages Act, to revise the minima
fixed under the Act and to set up an
effective machinery that can ensure
the application of the Act. Sir, I shall
not refer at length to the special needs
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of agricultural labour, I ghal]l only say
that the main recommendations of the
four Ceummittees of the Seminar on
Agricultural Labour that met jn Deihi
in August, 1865 list a scries of highly
practical and urgent steps that can be
taken top assure better standards of
living and conidtiong of work to our
agricultural labour. [ hope, Sir, that
the Government wil] lose no time in
implementing these recommendations.

Sir, 1 must say a few words about
aantation labour., It is well-known
“hat the working conditions in the
plantations are among the worst in the
country. 1t is  wel.-known that in
these far-off places managements often
escape the eye of law and soft-pedal
even statutory obligations for wclfare
measures, for the provision of housing,
medical care. creches, educational
facilities for the children and the ike.
The appointment of the one-man Com-
mission to cngquire into the working
conditions in plantations was, there-
fore, widely welcomed, Now that the
Commission hag submitted its report,
the Government should give immedi-
ale attention to the crying needs of
plantation workers.

Sir. 1 would now like to say a few
wo ‘ds about the question of unemploy-
ment and under-emp oym-nt. One of
the main objects of a planned econo-
my should be to ensure full and gain-
ful empioyment for all. One of the
advantages of planning is that the
State takes the responsibility and gets
the opportunity for the fu'l and eco-
nomic utilisation of the human and
material resourceg of gociety. Yet, in-
spite of 15 ycars of planning we find
that unemployment and gross under-
employmrnt are stark realities that
face many millions of our people, The
backlog of unemp'oyment that we are
compelled to carry seems to be snow-=
bhalling.

Sir, I shall refer to my State as an
instance. A recent report published
by the Director of Nationa® Employ-
moent Service on urban and rural em-
ployment in the State has shown
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a steeply rising trend in unemploy-
ment. The rate of increase is even in
the urban and rural sectors, being 338
per cent in urban areas and 34.2 per
cent in rural areas. Though the re-
port shows that the highest absolute
increase 1» among unskilled workers—
as high as 43 per cent in urban areas
and 36-1 per cent in rural areas—the
rate of increase hag been very high
among all cducated categories. The
rate of incrense of unemployment
among matriculates is next  highest
to that of unskilled workers, of Inter
arts and sciences ag high as 578 per
cen{ in rural areas, of graduates as
high as 18.4 per cent in rural arcas.

Sir, in the State of Assam alone the
Third Plan will leave a backlog of 3
akhs unemployed and, according to
official estimates, the backlog at the
end of the Fourth Plan may go up to
10 lakhs. What, then, is the success
of our employment policy? We are
now about to launch gn the Fourth
Plan. If the threg plang that we have
gone through have not taken us in
the direction of a solution to the pro-
blem of unemployment, lel us sec
what additional measures or correc-
tive measureg should be taken. 1t
heavy industries in the public sector
cannot provde employment on a scale
that is reguired, let us plan for indus-
tries in which the investment-employ-
ment ratio will be favourable for the
liquidation of unemployment and
under-employment. The Report of
the Ministry says that of 31 lakhs of
registrations effected at employment
cxchanges 4 lakhs placcments were
made. This works out to a placement
ratio of 1'T or 1'8. While this is the
national average, the ratio for an
cconomically backward State like
Assam has been 1-15 which is in fact
lower than the ratio for 1984, which
was 1°12, This is the result of the
acute dearth of spportunities for em-
nloyment ir the State. There are very
few  industries in  Assam. Even
among the industries that functior in
the State. most belong to people from
elsewhere, and there is a tendency
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among the managers and owners of
these inaustries to prefer people from
outside the State to the local appli-
rants. Impossible, sometimes discri-
minatory, pre-conditions are set forth
10 exclude local applicants and justify
such exclusion, | would urge the
Government to examine the report of
the Assam Assembly's Committee that
studied this question and decide what
action could be taken at the Central
level to remove these handicaps in the
State.

Sir, the Report of the Ministry again
referg to the paradox of increase In
educated unemployment and the acute
shortage of trained man-power, It
is indeed a tragic paradox if those
vhp are trained cannot find employ-
ment and, on the other hand, there are
no trained personnel to be employed.
There can be no stronger argument for
a radical review of our policies and
programmes of technical education
and the adequacy of our polytechnics
ond techmical institutes.

I would now like to say a few words
about the Department of Rehabilita-
tion. My hon. friend, Shri Saraf, has
1~ferred to the conditions in the wes-
icrn zone. 1 hope you will allow me to
:efer to ths conditions prevailing in
ihe eastern zone.

This Department has pass:d through
many vicissitudes. But, with the mass
influx of refugees from East Pakistan
that commenced in 1964 and with the
displacement of persons that resulted
from the recent conflict with Pakistan,
the problem has taken a new dimen-
sion. We are often told of the Tashkent
spirit and the promise of a new era of
friendship and good neighbourliness, I
do not want to say anything about the
cinuds that are still very much in the
sky. But it does appear to me that
one of the main tests of a change of
heart will be the attitude of Pakistan
to the minorities of East Pakistan,
If they are discriminated against,
terrorized and squeezed out in
“pogrom”, the world will once again
have irrefutable evidence of what



11465 D.G. (1866-67)
Pakistan stands for. We, on our part,
have to do our best to give new
homes to these unfortunate migrants
and to resettle and rchabilitate them.

But we have every right to demand
that Pakistan should honour the agree.
ment on evacuee properties that
formed part of the Nehru-Liaquat
Pact. We have scrupulously hono-
ured the provisions of the agreement
end offered compensation or the
value of the porperty that was left
behind in India by persons who
decided top migrate from Assam, West
Bengal, Tripura or other areas in
Eastern region to Pakistan. But
Pakistan does not allow intending
migrants to dispose of their property
in East Pakistan. Nor does it pay
compensation or honour the agree-
ment to give the value of the property
left behind in East Pakistan by per-
song terrorized to migrate to India
1 do not know whether this unilateral
failure of Pakistan was one of the
subj~cts that we raised at Tashkent.
1 do hope that the Government will
take up this question at future Minis-
terial meetings that may be held in
pursuance of the Tashkent Agreement.

1 shall now refer to one or two
problems affecting the working of
rehabilitation in Assam. Since the
1st of January 1964 nearly, 1,85,000
refugees crossed into Assam. Of these
16,000 have migration certificates and
nearly 1,70.000 had no valid travel
documents. Yet, we are told that
the work of screening has been com-
pleted in all States except Assam,
Tripura, Manipur and NEFA. The
problems posed by illegal infiltration
into Assam are well-known. Yet,
even after nearly twg years, our
Government has to come before us
and gay that in this State, of all the
States, the work of screening has not
been completed. I shall not say
moTe on it,

Then, Sir, the Report makes refer-
ence to many rehabilitation schemes
that have been sanctioned and are in
the process of being implemented. It
is a pity that the Report does oot
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tell us anything of the results, does
not give us any evaluation of how
these have helped in rehabilitation.
To give a few instances, there is re-
ference to a Rs. 31 lakhs schemes for
terracing of land in Garo Hills, and
the progress report is that 12 families
have been moved to site in two years.
There ig reference to & Rs. 8 lakhs
scheme of weaving in camps and the
progress reported is that 114 persons
are employed. Similarly, there is re-
ference to a fifteen thousand rupees
scheme for employment of new mig-
rants in the Jack Board Factory at
Tinsukia and the progress report is
that 50 persons were employed but all
of them have deserted without assign-
ing any reason. I can multiply such
instances from the Report. So, 1 say
that the work of rehabilitation has
to be speedy and efficient

With these words, I support the
Demands of the Ministry.

Shri H. P. Chattecjee: M, Chair-
man, my hon. friend, Shri Sharma,
eulogized this Ministry like anything.
He said that this is the most powerful
Ministry, Let me hope that his words
come true; let this Ministry become
very powerful.

I shall speak only on rehabilitation.
I feel that the last three Ministers
have failed, so far as rehabilitation is
concerned. A friend referred to
Gandhiji. Let me hope that the pre-
sent hon. Minister will give a Gandhian
touch to the rehabilitation programme.
I shall now speak on East Pakistan
refugees. I refer to them as “refuge-
es'” because that is how they are des-
cribed by everyone. But I dislike that
term. Why should we dub our citi-
zens as relugees? They are not res-
ponsible for their present pitiable
plight. It is all beci use_of our great
folly called partition Whoever has
heard of a country being divided, as
we did? It is all our folly. If we
were benefited by this partition, still
why should these citizens suffer for
that?
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At the time of partilion we promised
them many things, A condition-pre-
cedent to partition wag that if the
minorities in Pakistan suffer in any
way we shall go to their help. If they
are molested, we do not give them
shelter here also. But shoulgq we not
nuw redeem our promisep

Just after partition what happened
in Punjab? Immediately after parti-
tion there was an exchange of popu-
lation. Though we said that we did
not L.ke exchange of population, that
we are a secular state, il actually
happened. By 19848, 45 lakhs of
people came to India from West
Punjab. In the case of Punjab what
did we do? I give the figures from
Seventy-first and Seventy-iecond Re-
ports of the Estimates Committee,
Third Lok Sabha, the latest reports of
the Estimites Committee. I place
these flgures before the Minister.

The number of refugees from East
Pakistan up to 1958 was 41-17 lakhs
and from I1st January, 1964 to 1Bth
Febrpary, 1966, another 8-02 lakhs
came, that is, 49-19 lakhs in all. I
do not find the figures for 1958 to 1964
in the Est mates Committee's Report.
but altogather refugees from East
Pakistan will far exceed 50 lakhs.
What have we done about them?

For Punjab refugees we have paid
compensation of Rs. 18756 crores, but
not a single farthing has been given
to the East Pakistan refugees. What
is rauce for the gander should be
sauce for the goose as well. Why
should these people not get any com-
pensition? Over and above that. we
have given the Punjab refugees suffi-
cient land because they came inio East
Punjab where there was vacant land.
They got the wvacant land because
there was actual exchange of the
population, What land did we g.ve
them? I fing that 281316 allottees
were given permanent rights over an
arca of 20,16,107 standard acres. Out-
side Punjab alsv. 68,000 displaced
agriculturists were settled on 5'63
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lakhs of evacuee as well as Govern-
ment-owned land. This is what we
have given.

But in the case of East Pakistan
refugees, I find that up to February
1966, 1,893,000 acres have been received
from State Governments for the set-
tlement of new migrants (since Jan-
ua.y 1964). They have not been
g.ven all this land. Out of this, 1,15,000
acres are expecteq to be cultivated and
sufficient for 18,000 families.

So, look at the discrepancy, I do
not say that we have done much for
the Punjab refugees, but what we
have done there, even that we have
lailed to do in the casec of the East
Pakistan refugees.

How stepmotherly gttention we give
I shall show f om one facl. We have
given loans worth Rs. 26-53 crores in
the case of West Pakiitan refugces
and to East Pakistan refugees we
have given more loans, worth
Rs. 47-33 crores. On housing we have
given more to West Pakistan refugees,
Hs. 64-95 crores; to East Pakistan
refugees we have given Rs. 45°72
crorei. The total is almost the same.
But in the case of East Pakistan
retugees, there was the Mathrani
Committee to find put where the loans
have gone. 1 do not know about the
situation in Punjab because there thes=
loang had been adjusted ggainst their
compensation. To some extent they
had to pay also, but mostly they were
adjusted against compensation. But
here in West Bengal what actually
happened is in a confidential report of
the Government of India, Shri Math-
rani, ICS, was appointed to see what
happenedq actually about these loans.
After many complaints that they re-
ceived, they sent him there and what
was found out was that there were
many colonies which were supposed
to exist gn paper but were nowhere
to be found. I happened to get this
report. 1 was then in the West
Bengal Legislative Assembly and 1
exposed them there. I suppose, Shri
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Khanna was present in the gallery
that day and he heard all those things.
Nothing was done. No loanees could
be traced out ag to where the loanees
nad gone, Even the little thuat you
had done did not reach the proper
persans. Such is your machinery that
you cannot do anything. So. I say
that if the Minister can give a
Gandhian touch, he can do something.
What would have Bipuji done if he
were glive? He would have gone
and lived with the refugees.

Mr, Chairman; Would you like to
exhaust all the 11 minutes available
to your Unattached Party?

Shri H. P. Chatterjee: No. 1 have
21 minutes. How much time have 1
taken? For the rest I will speak on
another subject. You have given me
the time; I have not asked for it. [
remained silent here. You asked me
whether I shall speak and I am speak-
mmg. It 15 & very important subject
&nd I must speak on it. More than 50
lakhs of persons are caffering, If I
will not be gble to speak for them,
what sort of independence is this,
what sort of Pa~'iument s this?

Let me hope, because man lives by
hope, that here is a minister who can
give an Gandhian touch to it. Let me
see. I know, if it is not Government
policy, he would be helpless because
he shall have to spend crores of
rupecs for them.

Here, to show how stepmotherly
attention is given [ shall give one
example. Some loan, called the con-
tributory house-building loan. was
accepted by some persons, These men
are very enterprising. They came
from East Pakistan. You know, they
were in the vanguard of our freedom
movement, You cannot deny Bengal's
contribution and of Bengal, East Ben-
gal's contribution is still more. These
men came from East Bengal. They
are very enterprising. They did mot
flock to your camps. They did not
come to you; they did not approach
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vou even for trade loans or anything
of the kind. You »aid that you would
kive some contributory house-build-
ing loans, They were also at a great
disadvantage; they had not taken
anything from you, so they took that
contributory house-building loan. It
was a small amount; no loan exceed-
:ng Rs. 5,000 but of less that, Rs. 2,000,
its. 1.000 like that. They thought that
they would be able to sell their
property there and repay you the
loan. But you know, you were your-
self helpless, The Government of
India was helple:s because Pakistan
was misappropriating everythng. As
a matter of fact. how bad a situation
was created the world knows that.
‘They had good property there and
cverything. Thit was misappropriat-
ed. You could not come to their help
and they could not get anything from
there. So, they cannot pay back any
Ioans. They applied to you for their
loans to be written off, The West
Bengal Government recommended that
at least the interest of the contribu-
tory house-build ng loans be excused.
This was in 1961 I have all the rele-
vant papers but I am short of time
and I shall not be able to place be-
fore you all this. I could quote froe:
the Amrita Bazar Patrika which I have
here ag to what actually happened n
1961. Let me not go into it, but I
shall point out to the Minister—he is
sitting here: this is something good.
because other ministers do not re-
main—let him try to do something
about this.

In 1861 the Government of West
Bengal recommended that at least this
interest should be excused on the
contributory house-bullding loans. As
regards other small lnans. many of the
loances cannot be traced; rehabi-
litation has gone to pieces in our
province. So. they said, “Excuse all
other loans”, Other loans were ex-
cused. About this they said, “Interest
must be excused”. But nothing hap-
pened. This time the other day
when our Home Minister, Shri Nanda
went there, he found out that people
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came, our ex-ICS member who was
in charge of certain rehabilitation
came, others came—all came and told
him that this should be done. (Inter-
ruption).

Mr. Chalrman: Please try to con-
clude mow,

Shri H. P. Chatterjee: How much
time have I taken?

Mr. Chairman: You have taken one
minute more than the allotted time.
You have taken 12 minutes.

Shri H. P. Chatterjee:
clude in g minute.

I will con-

What hesppened that Mr. Nanda
went there and took down notes about
their request. What are you going to
do now? These men, somehow or
other, have built houses. They are
in areas which are gutside the ration-
ing area. There, the price of rice is
very high, It is selling at Rs. 2 g kilo
and sometimes it is not available at
all. This is the situation there. Now,
you are asking them to repay the
loans with  interest and you just
threaten them with notices under the
Public Demiands Recovery. You have
issued thesa notices. What will they
do? You yre not doing any good to
them. They have by their own efforts,
somehow or other, built houses and
now you want to oust them. This is
a step-motherly attitude and nothing
else. So, I appeal to the hon. Minister
to excuse them from paying thesc
contributory house buildings loans. 1
am not saying about trade loans, and
other big loans. But you may kindly
excuse them jn regard to the contri-
butory house-building loans because
they have no means to pay.

Shri M. R. Krishna (Peddapalli):
Mr. Chairman, Sir....
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16.32 hrs.
[MR. SPEAKER in the Chair]

Shri M. R. Krishna: Mr Speaker,

Shri Hukam Chand Kachhavaiyu:
No gquorum.

Mr, Speaker: There is quorum now.

Shri M, R. Krishna: Sir, many
Members who have spoken before mc
have said that the Minister is very
effective, sincere and sympathetic to
the labour. Nobody doubts his since-
rity, his effectiveness and his sym-
pathy for the labour, At the same
time, the labour problem is increasing
everyday and the unemployment is
also increasing every day.

The Five Year Plans which have
been introduced are probably creat-
ing more unemployment than giving
employment to the people. During
the Second Plan, the Government said
that they would be able to provide
employment to all the people. But
that did not happen. In the Third
Plan, they said that out of 17 million
unemployed people, they will be able
to provide employment to 14 million
people. That also did not take place.
In the Fourth Plan, the unemploy-
ment position is expected to shoot up
to 23 million people. It is really very
difficult for anyone to understand how
they are going to solve this unemploy-
ment problem however effective this
Ministry might be. The Labour Min-
istry is on the old pattern of the
British Government when the Labour
Ministry dig not have many respon-
sibilities except the job of opening
employment exchanges, registering
unemployed people and, now and then,
pushing them into Government offices
for employment and all that,

Now. it is no more deal with the
labour problem in that manner. This
Labour Department will have to
undertake greater responsibilities. I
do not know what type of coordina-
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tion exists between this Ministry and
other development Ministries, parti-
cularly, with the Village and Cottage
Industries Commission which is sup-
posed tp p-ovide employment for the
under-employed people and also to
some extert solve the unemployment
problem. | do not know what effec-
tive coordination is there between the
Labour Ministry and the Village and
Cottage Industries Commission. 1f
become useful and effective, the
Labour Ministry should have greater
say in the Village and Cottage Indus-
tries Comnuission because they have
got hundreds of crores of rupees to
spend for the rural employment and
for the under-employed people to
have a fair amount of income through
various indlustries.

Sir, nearly 695 per cent of all the
working force in the country consists
of agricultural labour. Much has been
saig about the agricultural labour by
almost every Member who has pre-
ceded me, The Labour Minister is
very sympathetic to this gection also.
The previous Labour M:nister openly
ronfessed that this section dig not
receive any attention from the Gov-
ernment and, therefore, he wanted
that the agricultural labour should be
included under the Minimum Wages
Act. 1 think the commitment which
.the previous Minister made in public
will be honoured by the present Min-
ister. I hope he will try to implement
this scheme and see that the agricul-
tural labour is also brought under the
Minimum Wages Act.

The Mirdster of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): It has always been there.

Shri M, R. Erishma: [ am told in
many casey the Minimum Wages Act
has not been effectively implemented.

Shri Jagjivan Ram:. That is the
point.

Shri M. R. Krishna: Therefore, I
would request the hon. Minister who
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is very well-versed in almost all the
labou: problems of this country to
take note of this and see that effec-
tive implementation is carried gut to
benefit this sector,

We have been trying to copy most
of the reforms ang Acts passed in
various other countries. For instance,
in the matter of working hours, the
minimum wages and various other
concessions given to the labour, we
are trying to see that those facilities
are also provided to the Indian labour
here. These are the things which we
always try to copy from gthers. This
country which consists mainly of
poor people will have to bring in cer-
tain revolutionary changes to help
the Indian labour so that there may
be many other countries which would
like to copy the good things which
we have introduced in the matter cf
welfare of labour here. Most of the
private industries which come up now-
a day under the Five Year Plan: have
to depend upon the Government fin

ances. They will have 1o get huge
loans from the Industrial Finance
Corporation. I do not know whether

any Ministry or the Labour Ministry
has at any time tried to induce the
private sector industries to accept the
labour participation in management
‘We have recently been to some of the
places where the cooperative sugar
mills are functioning. The coopera-
tive sugar mills are supposed to give
representation to all kinds of people
including the labour. To my great
surprise, even though the whole area
consists of the labour population and
the labour will have to be effectivelv
associated with the sugar industry, In
some of these factories, particularly
in Nizamabad in Andhra Pradesh, we
found that the labour had never been
represented on the board of manage-
ment. The sugarcane cultivators have
been given the representation. The
Government has nominated the
directors on the board but nobody,
including the management, has taken

any note to give representation
to the labour. Today, we are
thinking of bringing in a
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democratic, socialistic pattern of so-
ciety. The labour is actually working
there and it has to contribute tp the
progress of the factory. If in that
place which is known to be a co-ope-
rative factory, the labour is not given
its due place, I simply cannot under-
stand whether there will be any other
sector where the labour would have
their way. Therefore, I would plead
before the Minister to see that at
least in the co-operative sector, where
the finances—the lion's share of the
whole amount—are given by the State
Governments or by the Central Go-
vernment, the labour gets its due
place.

The Labour Ministry have fortu-
nately got one or two very attractive
schemes tp help the unemployed.
The industrial training institutes are
really very useful institutions, but the
way in which the Laobur Ministry is
trying to create these institutes in the
States is not very encouraging because
when the industrial training institu-
tes train the candidates in these ins-
titutes, they make them independent
and if the Government could give
them some financial assistance, they
will be able to set up their own con-
cerns,

Mr. Speaker: The hon. Member may
try to conclude now.

Shri M. R. Krishna: I must have at
least seven minutes.

Mr. Speaker: Already he has had
about nine minutes.

Shri M. R. Krishna; Let me speed
up.

T would like that, just for asking,
the Labour Ministry should be able
to provide industrial training insti-
tutes because this is going to solve a
very big problem which the country
would be faced with after some time.
The educated people who do not find
jobs would just become a menace to
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the Government. Therefore, it is time
that the Labour Minisiry took action.
of course, the Labour Minister is a
very effective person and I hope that
he will be able to convince the Fi-
nance Ministry and get whatever
finance he needs to increase the num-
ber of 1.1.Ts. For Instance, I have
seen in the report that in Ramagun-
dam the Ministry is thinking of re-
habilitating some people, but the epn-
dition which the Ministry is asking
the State Government to accept is
that they should come forward to
meet the entire expenditure and the
Central Government would only meet
that portion of the expenditure which
would go to the benefit of refugees.
Fhis is a very backward area and
there, the weavers, the smiths, the
goldsmith, the silversmith and varipus
other people of repute are unemploy-
ed. The Labour Ministry is nol merely
concerned with rehabilitation of re-
fugees, but they are alst concerned
with the rehabilitation of unemploy-
ed people.

Shri Jagjlvan Ram: That might
have been done by the Rehabilitation
Ministry.

Shri M. R. Krishma: Fortunately
this Ministry is also dealing with re-
habilitation now. 1 do not want the
Ministry to diseriminate between one
poor refugee and another. 1 would
like to quote one instance where this
discrimination is made. The uprooted
people from various other places have
becn given better kind of facilities
which have already been narrated by
my hon. frineds. But I would like to
bring to his notice a specific point.
The refugees from Burma who have
been sent to Madras and Andhra Pra-
desh are not being given even the
contracts which they are capable of
doing because most of them had been
working in ships in those places; after
coming over here, they never wanted
doles from the Government but they
only wanted certain contracts, in
which they are fully qualified, to be
given to them. but this has not been
done.
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Secondly, the people who have
been rehabilitated in Gujarat—pro-
bably the Gujaratis who had been up-
rooted from Mozambique and other
places—are allowed a maximum loan
of Rs. 5,000 whareas the same kind of
uprooted people coming from Burma,
who have been settled in Madras and
Andhra Pradesh, get the loan facili-
ties to the extent of only Rs. 2,000.
Whether they get it actually or not is
a different matter. I would like to
know why this discrimination is made
I want the Minister to check it up
because I have seen it in his own re-
port—Rs. 2,000 in the case of Madras
and Andhra Pradesh and Rs. 5,000 in
the case of Gujarat.

The last point which I would like
to bring to hig notice is this, He was
the Railway Minister sometime back.
In the Railway Ministry, there are
a lot of people belonging to the weaker
sections, particularly the scheduled
castes. They wanted to form an asso-
ciation, not to disturb the Government
or to do damage to Government but
to prolect their own safeguards which
had been granted to them under the
Constitution. They wanted to ensure
that the administration did not flout
the constitutional guarantees and that
the facilities gramed to them were
fully implemented. But in the rail-
ways and in the other departments,
they are not allowed to even have
such an association. Even if they are
allowed to have association, the ad-
mininstration does not correspond with
them. ] want that the hon. Minister
of Labour and Employment should
look intp this and see that the ano-
malies are removed.

Shri A. N. Vidyalankar (Hoshiar-
pur): I associate myself with other
friends who have expressed their de-
light over the fact that Shri Jagjivan
Ram is agaln at the steering of the
Labour Ministry. In fact, he is the
father of the labour legislation in
India, and he is the designer of the
Labour pelicy, in pursuance of which
the Government passed legislation and
made rules. I do not know how he
feels now when he has again taken
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charge of this Ministry: 1 do not
know whether he finds the whole
system has worked according to his
original design . . .

Shri Muthyal Rao
It is spoilt child.

(Mahbubnagar):

Sh i A. N, Vidyalankar:. . . .or whe-
ther he finds many things where the
performance has not been good. In
any case, ] am sure that he has the
capacity to put things right again.

Ome purpoie of labour legislation
was that the workers who were not
in a strong position then should gather
sufficient strength and in course of
time they should be in a position to
bargain with the employers as equals.
That was the purpose and that was
why he tried to strengthen the trade
unions, In fact, he had gt a legislation
passed that the trade unions should
be compulsorily recognised. But as
one or two hon. Members have point-
ed out already, that part of the la-
bour legislation just remains in cold
storage. | do not know whether Go-
vernment desire to im'roduce any
compulsion for the recognition of the
labour unions. But this is the time
when at lea:;t our policy should be,
that is, the policy of the private em-
ployers as well as the Government
employers in the public sector should
be that, they should recognise the
trade unions and they should lpok at
trade unions and they should look at
That climate has not been created
yet. The idea earlier was that we
should create a climate in the country
where the workers and the employers
should sit together and they should
try to co-operate and co-ordinate in
order to build up national industries
and also the national economy. But
that idea could not be pursued. In
fact, it was never intended that the
workers should be converted into liti=
gants. We never want that the wor-
kers should become litigants and Go-
vernment should sit tight over the
matter and they should decide whe-
ther certain cases should be sent to
the court or should be adjudicated or
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settled through arbitration. This is a
matter where we want that the whole
machinery should become automatic
and the workers should be in a strong
position to enter into bargain with
the employers. Government should
watch where the workers are in a
weaker position and help them; but
our policy should be that there should
be a climate in the country and the
people should understand that the
workers have a certain status and
position. But what are the conditions
prevailing now? At present, the wor-
kers who should be respected most in
our country are being maltreated.
Their status is still low. Ours
is a poor country, and as such we
want that we should produce more
and we need producers, But if the
producers were not respected in the
country, and they did not enjoy high
statugs and position, then what incen-
tive will they have for larger poduc-
tion? I am not speaking at the

of the tary incentives,
the wage incentives and other incen-
tives but I am talking of the status in-
centive or the position incentive, their
rightful status in society. Unfortunate-
ly the workers have not been able to
gain that till now. That should be the
policy; that should be the purpose,
not only of the Labour Ministry but
of the whole Government, whether
they were dealing with the public
sector or private sector. When I think
of the conditions, I am remained of a
Sanskrit sloka:

YT g gAY qeATr q famrar
difr war s sfos ooy Wy o

If those who should be respected were
not respected and if those who should
not be respected, were respected, in
such countries, three calamities befall:
durbhiksham, f{amine, death and ter-
ror. People are alwayg afraid. So this
is the eondition. In our country, the
mast respected person should be he
whg produces wealth, who performs
productive labour. But in our country,
the person who enjoys leisure, who
enjoys comfort, is respected most, and
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the person who does the most difficult
job, like the sweeper, is at the lowest
rung of the society.

Apart from the implementation of
labour laws, a climate should be
created in the country. Not only the
Labour Ministry, but the whole Go-
vernment should work for brining
about that climate and atmosphere.

With regard to the private gector,
as many friends have said, we get
something done through legislation,
but that is not so far possible in the
public sector. The genera] mentality
of officers has been unhelpful. Thus
we are in a difficult situation. Some
Members have said that the Labour
Ministry does not fee] s0 strongly
when it is faced with difficulty in the
public sector concerns. Sometimes it
is stated that it has no say in the
matter. I would say that the whole la-
bour policy should be dictated and
directed by the Labour Ministry and
not by the administrative Ministries.
In the matter of financial policy, the
Finance Ministry dictates and directs
the policy; similarly, the Home Minis-
try lays down what should be the
service conditions and how the ser-
vices should be recruited ete. Similar-
ly in labour matters, the Labour Min-
istry should have the final say, how
labour should be employed. how they
should be treated by the various Mi-
nistries and so on. After all, the ad-
ministrative Ministries are not ex-
pert: in this fleld. It is the Labour
Ministry which has the expert know-
ledge in these matters. I am quite sure
that with Shri Jagjivan Ram at tho
head »f thit Ministry, the position will
very much improve.

With regard to industria] disputes,
there are many instances of award-
being given. but not implemented. 1
can give a long list. but I have no
time to do s0. If a calculation is made.
it will be found that crores of rupees
are at present due to workers from
these awards. But the money is not
paid. They say that the money will
be realiced ag arrears of land revenue.
When cases are referred to the land
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revenue authorities, they take a long
time. All kinds of difficulties are
created. because they have no interest.
I would suggest that the realisation
of the grrears should be left to the
Labour Ministry; they should be em-
powered to realise these arrears, and
if necessary, we ghould amend the
law.

As regards the Bonus Act, I do not
want to repeat what hag already been
said by other friends. ] welcome the
Act which wa: passed. But 1 think
there are certaip defects remaining;
the Acl is not working properly. Cer-
tain doubts have arisen. The Labour
Ministry should suo motu—not be-
cause of any award or decision of any
court—undertake a re-examination of
the whole Act and take action to rec-
lify the pusition so that more time is
not taken to settle pending disputes.

€148t

Then 1 want specially to refer to the
position of the Cantonment Board em-
ployees. They are in a very queer
position. They wuork for the Defence
Ministry, but they gre not in the ger-
yice of the Defence Ministry. They
are employees of the va ious Canton-
ment Boards. but their conditions of
service gre decided by the Defence
Ministry, although they are not emp-
loyees of the Defence Ministry. For
five to seven years, their matters have
been pending. The file goes to the
Defence Ministry, they lake long time
in replying, then the file comes back
to the Labour Ministry, and thus
these things rtemain pending. They
thought that some wage board should
be appointed. their pay has not been
determined, their dearness allowance
haz not been increased, they were not
consulted about their service rules.

The Deputy-Minister, Mr. Chavan,
knows the case. In fact, he ‘was
handling the case, and by the time he
came to grips with the problem., he
was shifted to another Ministry. Then
Dr, Raju came. He wag also very
kind, and he patiently listened to s0
many deputations so many times.
After that, when he was fully aware
of the case he was shifted. And now
the cases gre pending sguin. I think
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in this matter the Labour Ministry
should have fina] say, and this matter
should be sett]ed.

Then there is the price rise, but in
many cases the dearness allowance
has not been settled. Prices go on ris-
ing, it has been accepted in the report
also. They have stated that the price
rise has been very heavy, but still the
position of the wage-earners and sal-
aried persons is worst. Whether
they are Government employees or
employees of private firms, every-
where their position is worst. I think
the Labour Ministry should specially
take up this question and examine jt.
If we cannot control the prices, they
shwuld see what formula should be
adopted so that the position of the
wage-earners gnd salaried people
could be improved.

I alse associate myself with what
has been stated about agricultural
workers.  Although the Minimum
Wages Act was passed at the time
Shri Jagjivan Ram wag the Minister
earller, end though many State Gov-
ernments had, in fact, fixed the mini-
mum wages for agricultural labour, no
decision was ever implemented. Even
today agricultural labour does not
fet the minimum wage. We know
that and hon, Minister knows that.
S0, something should be done. Some
time ago s seminar was organised by
the Labour Ministry especially for the
agricultura] workers. and in the gemi-
nar many good ideas were formulat-
ed, suggestions were made; but 1 do
not know what has been done in re-
gard to all that

One thing more. There are arrange-
mentg for training, in trade—union-
ism, but Government ghbuld from
time to time assess the impact pf this
training, because we dp not know re-
sults from the reports whether there
hag been gny improvement gor not.

Shri Mohsin (Dharwar South): I
rise to support the demands of the
Ministry of Labour, Employment and
Rehabilitation.
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Labour constitutes a very important
matter in the national development.
The economic and social progress of
the country depends more wupon
labour, and the beneficiary too will
be labour along with others,

17 hrs.

We are happy to see that senior
politician and experienced adminis-
trator like Shri Jagjivan Ramji is
holding this important portfolio.
Though in 1865-66 the relutions
between the workers and the
management are better off than pre-
vioug years, to our great disappoint-
ment, production has not gone up. It
may be due to various factors, especi-
ally in the agricultural sector, food-
grains production has gone down
considerably due to vagaries of the
monsoon. In the industrial sector, I
am happy to find that the rate of in-
crease is 7'3 per cent, in 1964-65 dur-
ing the first half of the year whereas
it was T:1 per cent of the correspond-
ing period in 1963-64. On the whole
the industrial output may be said
to be satisfactory. The industrial re-
lations about labour and management
could be wiewed by looking at the
mandays lost complaints of breach of
the code of discipline and the indus-
trial truce resolution, Ome woulg be
happy to find that the mandays lost
in the year under report is 63 lakhs
as against 77 lakhs in the previous
year., In the whole of the ‘Third
Plan, industrial relations are better off
compared to the Second Plan. Com-
plaints of the breach of the code of
discipline and the industrial truce
resolution numbered 1399 in the year
under rcport as against the previous
year's flgure of 1710, Under the
Industrial disputes Act reference to
the courts during 1985 were 5705; but
in 1964 this number was less. I do
not know why it is so. However, we
can say that the relations between
management and labour were better
compared to the previous years. But
the treatment of the workers in the
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industrial establishments continues te
be rather disappointing. We cannot
say there is much progress in imple-
menting the programme of workers
participation in the management. Ii
is mentioned in the report that in
1961-62 joint management councils
were established in 11 establishments
in the public sector and 18, in the
private sector. The corresponding
number for the year ynder report are
38 ang 71. After four years we dee
this development only to a small ex-
tent. Workers' participation in the
management councils will go a long
way in the production of industrial
output and also in economic and social
progress of the country. If there are
no good relations between the work-
ers and the management the establish-
ment cannot progress; that ultimately
it results in strikes, lockouts, etc., and
the whole industry suffers, I cannot
understand why there shoulq be difi-
culty in establishing these joint
management councils in the publie
sector where the government hag full
control; only by an order it could
constitute these joint management
councils, I can understand the diffi-
culty about the private sector. The
workers will feel that they are alse
having something to do with the
management and in the production,
and that will ultimately bring in an
increased output. I hope the Govern-
ment will take this into consideration,
The progress that has been made in
the four vears is utterly insufficient.

About wages, though there are =@
many Wage Boards and recommenda-
tions, the implementation is not quite
proper. Even now, it is geen the
wages are not commensurate with the
cost of living of the workers, and the
workers are unhappy throughout the
whole country, The result, is, we see
the strikes everywhere, in the textile
field and in other industrial fields also.
Even those workers will all these
eight hours of manual labour in the
industrial establishment cannot have
two meals a day. This is the sort
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of difficulty that the workers are fac-
ing. What kind of output we expect
when the worker cannot have two
square meals a day?

From page T0 of the report, it is
seen that in regard to the disputes
relating to labour, on which awards
were given, 1,345 cases were decided
in favour of the workers, and only
B07 were decided against the workers.
Bo, in respect of arbitration, every-
where, we see that the workers were
on the right path and a large majority
of cases, the gwards were in favour
of the workers; the number was 1,345;
and only in 507 cases, they had lost.
This is a proof, therefore, to show
that the workers were in the majority
of the cases on the right path, and
wrong was done to them by the
management itself. So, in such cases,
the implementation machinery will
have to come In very strongly and
severe action should be taken against
those who create causes for these
somplaints.

I have one word to say about agri-
eultural labour. India is essentially
an agricultural country. There are of
course many unions in the industrial
sector, but in the agricultural gector,
for agricultural labour, there is none.
Though we have crores of agricultural
labourers, and though there is  the
Minimum Wages Act, the Act is not
implemented properly, The result is
that the indentured labourers who
work in the flelds and elsewhere
are not getting proper wages and
sometimes they are tp live without
work and without any earning. There
was & Seminar on 2nd, 3rd and 4th of
August, 1965 and at that Seminar
many recommendations were made by
four committees, But I do not know
whether those resolutions or recom-
mendations were examined by the

_Government and accepted and imple-
mented,

I shall briefly refer to employment.
On the whole, we can see that the
employment situation in the country
is not happy. There is an increase in
wnemployment. The very first page
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of the report itself shows that regis-
tration in the employment exchanges
from April to December, 1864, wms
29,58.400, whereas in the same period
of 1965, it rose to 31,12,820. I do not
know whether these are correct fig-
ures, for, there are lakhs of persons
who have not gone for registration at
all. Apart from that, even the figures
with regard to the registration that
we have, show that there is an increase
in the registration of unemployed per-
sons. The situation is more distressing
in regard to educated unemployed
Even there ig an increase in the num-
ber of matriculates unemployed. With
all these huge projectg throughoud
the country, and planning and every-
thing, if this is the trend, I do not
know what is there in store for us in

the future. Something will have
be done in this regard.

Mr, Speaker: The hon. Member's
time is up.

Shri Mohsin: I am the only Mem-
ber from the Mysore State speaking
in this debate, Please give me some
more time, Sir. About ITIs, there are
so many industrial training institu-
tions and centres opened throughout
the country, and there are persons who
are skilled and who come out of these
institutions every year. But thousands
of them are still unemployed. Though
the Government spends crores of
rupees on these ITIs, when the peo-
ple come out of these institutions,
there is no machinery to see that they
are employed. In my State, especial-
ly, there are diploma-holders in elec-
tricity, in civil engineering and wvari-
ous trades in industrial training who
are unemployed and their number is
increasing. If nothing is dome, I do
not know if the programme for In-
creasing the number of ITT's will be
successful at all because even after
training these persons will have te
remain unemployed.

1 have something to say about re-
habilitation also because this Ministry
deals with rehabilitation in addition
to labour and employment. It is cor-
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rect to say that we have got s duty
towards the refugees who came from
Pakistan after the pertition and who
are coming even today, They are
coming today due to the administra-
tive setup in Pakistan and due to the
atrocities committed on them and dur-
ing the days of partition they came
due to the fault of our leaders who
created this partition. However, we
have got a duty towards them to see
that they are properly rehabilitated.
But one thing that I cannot under-
stand is the distinction between
Muslim refugees and the non-Muslim
refugees? Why should there be any
distinction among the refugees? We
are a secular country and we cannot
make any distinction between refu-
gees and refugees. If a non-Muslim
refugee comes we rehabilitate him. If
a Muslim refugee comes he is treated
a: an infiltrator. Why should we do
thit? Can we say that if a Muslim
comes he is not a refugee at all?

An hon. Member: Genuine refugee.

Shri Mohsin: I am speaking about
Kenuine refugeey only. There may be
cases where the people may be tired
of the military dictatorship in Pakistan
and they might like to come and lead
a peaceful life, a democratic life in
this democratic conutry. No demo-
cratic-minded man, and no man with
self-respect might like to stay in that
country under the military dictator-
ship. That may be the reason why
Muslims may also desire to come and
settle down here. Why ghould they
be precluded from the benefits of re-
habilitation, T do not understand.

Another Lhin'!ciu, when the refugees
came to West Benga] and other border
States, some Muslims were uprooted
from those places. 1 do not know
whether any proper action has been
taken the Government to rehabi-
litate those persons. Rehasbilitation is
not meant enly for those who come
from Pakistan aud it iy not to be
confined only to non-Muslims either.
We are a secular country. In reality

AFPRIL 18, 16906

D. G, (1968-6T) 11488

also we should show that we are not
partial to any community and that the
Rehabilitation Department is open for
all. Of course, we ghould be vigilant
a3 regards intruders and we have to
screen all those who come in. That
vigilance and screening is required in
respect of all refugees irrespective of
their community. 1 might say that
apies and un-social elements may come
from any community. It is not the
monopoly of any one particular com-
munity. It depends upon individuals.
Such elements are more found in
other communities than the Muslim
community, That is my impression.
Therefore, these things require close
examination and 1 plead that the Re-
habilitation Depariment should look
into all these matters and see that
those who come here, because they do
not want to suffer under the Pakistan
regime, are rehabilitated fully and
properly. t
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Shrimati Renn Chakravartty: Mr.
Speaker, Sir, 1 am sorry that the
Minister is not in his seat. 1 would
have liked him to listen to some of
the points which 1 shall raise with
regard to rehabilitation. This is a
subject which, I am afraid, none aof
the Depuly Ministers or the hon, Min-
ister is very familiar with, Regard-
ing Shri Jagjivan Ram, with what
little T have had to do with him im
his past Ministries, 1 can say that
he hus the ability to cut across red-
tape and take bold decisions when he
wants to. That is why I have flick-
ering hope that this Ministry, which
has been very badly treated by both
Shri Mahavir Tyagi and, towards the
end of his term, by Shri Mehr Chand
Khanna will have a better deal.

As I was going through the Report
for 1965-66 I was really surprised to
see that the entire question of West
Bengal residuary problem has been
completely omitted from the Report.
And yet the bulk of the residuary
problem of the refugees who are in
West Bengal remains a headache both
for us as well as, I presume, for the
future Minister who is going to take
over this Ministry.

Shri D. R, Chavan: Thal problem
is practically solved.

Shrimati Renn Chakravarity: That
is what you think, But I would ex-
pect that the wooden-headed attitude
which was taken by Shri Tyagi and
Shri Mehr Chand Khanna will not be
persisted in by the present Minister.
1 hope Shri Chavan will not break
his head on that point agsin.

17.15 hra.
[Sur1 S. L. Samray in tie Chair]

The res'duary problem is big,
and great. ‘The strong man, the so-
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called strong man of West Bangal,
Bhri Atulya Ghosh had tried to put
ail the blame on the refugees for the
troubles that took place in Bengal,
recently, saying that the refugees did
it, which was not at al] truc., Even
it it is true, the Government should
look into the socio-economic reasons
why it happened. That is what I
want the Government to consider. It
& no use saying that the residuary
problem in West Bengal is no longer
there.

The majority of refugees, 60 to 70
per cent, never took one pie from
Government to rehabilitate them-
selves. It is only a small percentage
of 30 to 35 per cent that have come
from East Pakistan who have asked
Government to help them.

Now I would like, first of all, to
iake up two or three points which I
want the Government to pay atten-
tion to. First I will take wup the
permanent liability camps. They are
meant for women whose husbands
were lost, deserted or killed. These
permanent liability refugees do not
require any agricultural lands, There-
fore, there is no reason why they
should not be kept in West Bengal
There are permanent liability camps
in Nadia, in Titagarh in Barrackpore
and in several other places. The
affairs of these PL camps have not
been finalized. What has happened?
Shri Khanna said: the problem is
Anished. So, he handed them owver
to the Education Ministry. Now I
will tell you one case. In the Tita-
garh camp there are still women who
are living In tents, torn tents through
which water drips in the rainy season
They live like cats and dogs in those
camps. And what is the ration money
which is given to them weekly? Four
fupees nine ammas for fifteen days,
which means a total of nine rupees
and two annas for the whole month.

This is what is given. I think, we
spend more if we were to keep &
cattle or a dog properly. When this
handing over was made, I wrote to
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the Ministry of Education regarding
building proper pucca houses for
these inmates roundabout July 1962,
1 got a reply from the Ministry of
Education on the 27th December, 1963,
to that le'ter. They said, “We are
looking into this matter; we will take
necessary action soon and you will
be informed as svon as the decision
is taken.” Up to date no decision has
been taken. They are living as they
were in the same conditions. 1 would,
therefore, beg of the Minister, that
he should do some good to these un-
fortunates who have become refugees
so that you may become Ministers.
At least, if you could just remember
that, some justice could be done to
them.

Shri D. R. Chavan: Has the hon.
Lady Member seen page 37 in which
the entire residuary rehabilitation
programme has been mentioned? She
said that it has not been mentioned
at all in the annua)] report. 1 will
invite her attention to page 37. Pro-
bably, it may be that she came in »
hurry and saw something.

Shrimail Renu Chakravarity: 1 am
just finding “development colonies™
ete,

=t geR W wera . gwfy
gy, a5 # worgfer woar Sfdr

Mr. Chalrman: The bell is being
rung. Now, there is quorum. She
may continue her speech,

Shrimati Renu Chakravartty: In
these PL camps, for example, in the
Nadia District we have one of the
biggest PL camps, namely, Rupasree-
palli Camp. If you go, you will find
roofs over the houses are completely
spoiled; they are leaking. T have seen
them during monsoon and it is impos—

sible to live in those huts. There was
a B50-bed hospital. The condition of
that hospital is terrible. Somebody

has teken away the fans; there are
no bedsheets; there are no mosquito
nets and even the condition of the
hospital is deteriorating day by day.
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Mr. Chilrman: The hon. Member's
time is up.

Shrimati Renu Chakravarity: Hard-
ly anybody has spoken on rehabilita-
tion.

Mr. Chairman: Please conclude in
two minutes.

Shrimatl Renu Chakravarily: Let
me have a few minutes more.

Mr, Chairman: If you had told me
to give five minutes more . . .

Shrimati Renmu Chakravartty: Two

or three Opposition Parties have not
spoken at all.

Mr. Chairman: You can take two
or three minutes more,

Shrimati Renu Chakravartty: That
will not do.
Mr. Chairman: Excuse me. There

are a number of Congress Members
who have to speak. They have not
exhausted their time.

Shrimati Renn Chakravarity: The
point is that two or three Opposition
Partics have not taken any time If
al] the Congress Members are going
to speak, then I need not speax,

Mr., Chalrman: The question is
that whatever time is allotted, it is
allocated amongst the Parties, As far
as other Parties are concerned, they
have taken some time. The Congress
Party has not yet taken full time.
The Speaker told me to give you five
minutes. But I say, you may take
10 minutes.

Shrimatl Renu Chakravartty: Two
or three Opposition Parties have not
spoken.

Shri Raghonath Singh (Varanasi):
How much time has the Opposition
taken?

Shrimatl Renu Chakravarity: Please
calculate how much time the Opposi-
tion has taken and how much time
the Caongress Party has takea.
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Mr, Chairinan: We need not wasie
time. She may continue.

Shrimati Remu Chakravarity: Here
is the new Minister in-charge of the
Labour Ministry. We must explain
the things to him. We must get some
time.

I would request that at least for
these permanent liability camps, this
kind of delay and constant shelving
of these matters, year after year,
should end. We should build houses
which are fit for human habitation
for permanent liability women. Sec-
ondly, you should give plots to all
those whose children have grown up.
Now, the position is that we are not
able to give plots because the mini-
mum amount of money which has
been prescribed for the acquisition of
land is far too low. The West Bengal
Government had long negotiation
with Mr. Khanna and later, of course,
with Mr. Tyagi. But Mr. Tyagi never
paid any attention to this. Yet Mr.
Khanna had long negotiations. Uptill
now, nothing has been done. Unless
we raise the Jevel to a certain extent,
we cannot get the land. If we get
the land immediately, you will have
half the number of women going out
into the world with their own fami-
lies and rehabilitating themselves.

Then, in Nadia in the urban colony
at Coopers Camp the promise to a
work centre was 8announced with
great fanfare but it was never set up.
The foundation stone of a ceramic
factory was laid, where the women
were going to work, but we find that
was never set up at all. Jobs and
training centres must be founded for
these PL persons.

The second point is about the
squatters’ colony. You know there are
the squatters colonies—that is how
they are called. There were the areas
where the refugees came and squat-
ted and later on they were regula-
rised and they were given loans to
buy the land. For a very long time,
the scheme is awaiting the sanction
of the Central] Government. There
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s soms hitch between the State Gov-
ernment and the Central Government
as usual. I would like Mr. Jagjivan
Ram to cut this Gordian knot because
I feel that this has been going on for
too long. He is a man who can take
decisions. 1 would like him to look
into this thing As a matier of fact,
colony after colony, say, for example,
the Netaji Colony in Baranagar they
have a big playing ground which can
easily be raised and the drainage can
be provided. The handing over of
the title right, the pattes, can be
done. Take, for instance, Bonhooghly
Coleny where the roads can be made
and the sanitation facilities provided.
Then, there is the Kalitala Colony
which in Konagore was a military
camp. It has been in use by the re-
fugees. That can easily be given over
to them. Al this can be easily fina-
lised and finished with. Let us finish
with it. Let us see that we do not
go on hangiug on to all this for eter-
nity.

Take the tjuestion of Municipalities
taking over these colonies. There is
always a quarfe’ about it. Unless
and until it is cleared that mainten-
ance is to te done by the Municipa-
lities, the Gouvernment of India do not
like to sanciion the scheme, ] would
request the Minister to call the Chair.
man and the Memberas of the Munici-
palities and have a talk with them
and finalise this once and for all.

Regarding, Dandakaranya alsy, [
would like to say that though there
have been a large number of deser-
tions, you should not take it at face
value that because there are so many
people who have come and made
political propaganda, therefore, they
are going away. The reason why we
sent them to Dandakaranya was that
they were agriculturist families—
Namasudras etc. of East Bengal about
whom the Minister knows well. They
are good agriculturists and because
we could nol give them land in West
Bengal, they were sent there. What
is the, position now? We are told
that =0 many of them cannot be given
land. At the same time those who
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refused to go from West Bengal be-
cause they have turned over to urban-
Ised jobs, are not being given any
monetary or rehabilitalion benefits as
punishment! On the question of
DDA, I would request the Minister
to see that there is water. One of
the main reasons for the desertions
is thal there i3 no water; except the
Baskal dam, not & single dam has
come up there. Even here the amount
of DP. land to be irrigated is very
little. There are also the questions
of levelling, reclamation of land, and
social conservation: all thess things
have not been done with the result
that only a very small percentage of
those who have gone there have been
given land.

Mr. Chalrman: The hon.
may try to conclude now.

Shrimati Renu Chakravartty: In
five minutes, one cannot do justice..

Member

Mr. Chalrman: Not five minutes.

Shrimati Renu Chakravarity: May-
be eight minutes.

Mr. Chalrman: The hon. Member
has taken thirteen minutes.

Shrimat| Renu Chakravartty:
not possible to do
very important
shorl time, I

It is
justice to this
portfolio in such a
would request Mr.
Jagjivan Ram, who has now
taken  over  this portfolio, to
take bold decisions and finalise the
refugee problem which has been hang-
ing fire for such a long time.

Shri B. K. Das (Contai): Mr. Chair-
man, Sir, I am not happy over the
fact that the Ministry of Rehabilita-
tion has now become a Department.
Although it is in very able hands, I
would have been happier if it had
remained a separate Ministry. When
there was the exodus of refugees, the
new migronts, it was upgraded to a

Ministry, but when the problem- is
still a burning one, I do not know why
it has been tagged to another Minis-
try. Although the Minister is very
able and is in Whe hmew of things, he
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will not be able to give his whole
attention to this problem.

I shall now deal with the new
migrants who are mostly agricul-
turists. What is the pocition now?
Eight lakhs of them have come and
there are so many camps under the
Central as well as the State Govern-
ments. 1 find from the report that
the camp population js now 43 lakhs
and odd families in the 8 camps under
the Central Government and in 63
camps under the State Governments.

Shri D. R. Chavan: It is 40 thousand
and not lakhs.

Bhri B. K. Das: I am sorry. It is
43,000, The report says that, in the
screening, it was found that at least
88 per cent of them wele agricultur-
ists. If that be so, at least 29 to 30
thousand families would be agricul-

turists: only about 11  thousand
families have either been provid-
ed with employment or Tbeen
moved to rehabilitation sites

and we know what happens in cumps.
There is often forced idleness; they
live on doles and when some employ-
ment iz provided in the camp, the
work does not suit them. I had an oc-
casion to gee some of the camps in
Madhya Pradesh and those people who
have been taken to the worksites..

ol g WA weAm : awTfa
g, T ¥ g @ 2

Mr. Chalrman: The bell is being
rung. .

Now there is quorum.
8hri Bhagwat Jha Aszad (Bhagal-

pur): May I make one esubmission?
The House should not sit after 5 r.M.
We are not machines, but we are
human beings. We are here every
day almost from B am. to § p.v. We
start from our houses almost every
day at ® a.m. for some standing com-
mittee or the other, and, therefore,
after 5 P the result is ithat there is
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oo quorum in the House. There hem
been a suggestion that the Membery
in the Central Hall ghould be brought
into the House, But then, after 5 p.as.
we go away hecaus:- it is very diffi-
cult for us to stay here after 5 p.m.
Every time we raise this matter thal
we should not sit beyond 5 p.m, the
hon.  Minister of Parliamentary
Affairs insists that we should sit till
6 p.M. Therefore, I would make ®
request to the Business Advisory
Committee and to the Speaker tha
the House should not sit beyond 5 v
I have raised this matter five times v
far, but nothing has happened.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): On behalf of
Government, T would like to say thad
this point has been mentioned to me
outside the House. Thiz matter was
placed before the Business Advisory
Committee also; it was also placed
before the House after that, and the
House had accepted that. I have no
objection if the House want: #o
change that...

Shri Bhagwat Jha Azad: We had
opposed it in the House also, but
somehow when the hon. Minister was
there and he had looked at us asking
ug to accept it, we had accepted, But
this iz what will result every day that
there will be no quorum.

Shri Satya Narayan Sinha: I would
submit that whatever the House has
decided the House alone can rescind.
Therefore, I would suggest that this
matter may be placed before the House
tomorrow. and if the House gays that
we should not sit beyond 5 p.m. then
we shal] have na objection.

Shri Bhagwat Jha Azad: We are
raising it here. You may consider this
matter and take the opinion of the

House,
Shrimati Renm Chakravarity: 1

want to submit vne thing. The Mem-
bers are here. and they are marching
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i as €00n as the quorum bell is rung.
After all, this is a nice and comfort-
able place. Why can they not sit here?

Shri A. C. Guha (Barasat): Even
mow, many of the Demands wil] be
guillotined. [If the hourg of sitting
of the House are still curtailed, 7 am
afraid that some more Demands will
be guillotined and there will be a
further curtailment of the discussion.

Mr. Chairman: I may place my ex-
perience before hon. Members here.
1 too had to come at 9 A.m, in morning
T have almost missed my meal, but as
usual I never go out of the
House except for taking some water
¢or some such thing. But what
T find here is this. When I came here
m 1962 I found that when any com-
mittee wag sitting, if the quorum bell
wag rung, every Member from the
voramittee used to rush to the House.
But today the pocition is different,
and T myself have been seeing this,
that even if the bell rings, few Mem-
bers rush to the House; they stay
where they are and do not come to
the House. I quite agree with the
lady Member in that respect.

‘Therefore, at the present moment.
1 would not advise that we chould
take a decision on what Shri Bhagwat
Jhg Azad has suggested, because that
would mean that a larger number of
Demandg are going to be guillotined.

Shri Bhagwat Jha Azad: In that
wase, we shall have to face this no-
quorum-b In the eveni we
shall go away at 5 p. m. and there
will be no quorum in the House, It
has beep said that there are Members
in the Central Hall or in the Lobby
and they do not come in, but the point
is that many of them have come after
attending one committee or the other.
Yor instance, many Memberg have
come from the meeting of the com-
mitteg connected with external affairs.
You cannot expect us to go on £rpm
sne door to the other. [Every time
there are three or four standing com-
mitteay sitting. For instance, I my-
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self have come after attending a
meeting connected with  external
affairs. Similarly, there is another

committee meeting in Room No. 62.
So, it is not as if all the Members are
sitting somewhere in the Lobby or the
Central Hall. They are somewhere
at some committee meetings., Either
we ghould ;top those committee me-
etings or have the debate in the
House only up to 5 pm. Otherwise,
every day, we shall have to face thus
comment and criticism that the
Houge had po quorum,

Mr. Chalrman: That may be correct,
but even then the fact remains that
all of us, I am sorry, do not take the
business of the House very seriously.
Therefore, the difficulty arises.

Now, there is very little time Jleft
with us, and therefore, I would like
Shri B. K Das to continue his speech
now,

Shri Bhagwat Jha Azad: What I
mean 1s that my suggestion must be
considered, though not immediately
here and now

Shrimati Renm Chakravarity: As
soon as the debate starts, Members
will again start moving out.

Shri Bhagwat Jha Axad: Certainly
after 5 p.m. they would like to ge
out.

Shri B. K. Das: I was speaking
about the agriculturists and mention=-
ing the case of new migrants. I have
already caid that they are mostly
agriculturists. If we Jook at thes«
agricultura] schemes, we find thar
there are schemes in Madhya Pradesnt
Maharashtra, Andhra Pradesh. ana
NEFA for the agriculturist people.
These schemes can absorb 15,000
families, not more. When a request
was made lo differcni States for land
we were told that they would be able
to absorb at least 67,000 families in
agricultural land. But we find that
there is not enough land; lhey arr
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not able to give enough land. Even
the Madhya Pradesh Government,
which wag prepared to accommodate
10,000 families, gre now prepared to
take 4,000 only. The Dandakaranya
Project which was estimated to take
in 45,000 families of agriculturists,
has been able to rehabilitate only
10,000 familles,

Now our only hope lies jn some
special areas. Government are trying
to find some specla] areas such ag the
Andaman and Nicobar islands, Chanda
districts in Maharashtra, and Phulbani
and Ganjam in Orissa. We do not
know how many these places will be
uble to absorb. I find that for settling
agriculturists DPs in the special areas
an enhanced amount has been ear-
marked in the budget for 1966-67. In
the 1065-68, budget, it was only Rs. 30
lakhs in the revised estimates; now
it is Rs. 1,65 crores for this year. So
I hope that all care will be taken to
find out agricultural land for rehabi-
litation of these people. These special
areas could be developed for the local
people also. But the rehabilitation of
displaced persong would be the first
charge on these areas.

Ag you have glready rung the bell,
I conclude by expressing the hope
that the hon. Minister will see to it
that alternative employment may be
found for these agriculturists at least
they can have rehabilitation in agri-
cultural land.

oY #o Ho umw (HETHAY)
AT |1, WY X AWy fEar
fog gae | & wreR g A et
TR Y, W, AWM CF qAEAE AEr
w1 sq AW & o TOT T § Ak
@ fodr vz ¥ I T femTw
arget § W IAF) feafa & I gam
AT g | (W fagre & yu A
forr worgd % W gt 7g @ & W9
w1 vt Py & 1 SOl fgre e
Tw wAg ®t ow 9 & $h ey
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gf & forerit farest 7 e o f ¥y
# AT AAGE GO a0 W A
& W ¥ IEET A WA @ W 9nE
T4 WY I9H qgd § | wT qw F foe
W FHT I & Arfasw & wew g
& 77 At Fr§ sgaear 76 fel go §
a7 AT AT ot IfEF gwew Ad 2
afz ST faer & wogd &1 W aTE
fawa gt & @1 3% A= wifwAe ar
T wfawT w1 oY ofx are e faw
¥ woe qETT W@ A AT wfawe ar
Eopl el (o Ll
e # o gAE e grew g g
T Am @, AR A
A% & e # s o ot
afer form ThT @ gl ¥ fag
o7 T WA § IT T Fagd w gleay
* FOT AT A7 WY ST AEY A 0 |/
Zart w1 T fen | B e g
¥ worg T #Y g¥arer @ W 4 9 AW
wfavT wit | % A T F AR
¥ qo To WYT afz Fraw g WA
afea fivr W #% 3w O R G
A ATy AN e grEE TR A IF TG
2t | I fam o) & O & W
& ATy swaeqT ®Y 7€ | A F=ETC IO
worgT frry wd g€ o, ag e
T Frfiwe AT F AT o e
Tt art WY g3 fa @ 9z amw
o WIT |

gardf T% qaw ¥ fF A wrfe o
wrEo ¥ 3T A ¥ § 1 e 27 AT
T 3w & aw oY I FE FH AL
forerar 1w 3w ¥ gard frerw §
ifzw # Ffm, wrie o W Iaw 7
a% & R ot 3 Al JE et
gardl firas § s 3 A & qveq
o wiff Ffr g ¥ forey Al At
forert | tgre & of fa g quw
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¢ 3¢ WYe Te 9, THo Uo G FH
& o o W e F ot T
w0 g faeeft | fage ¥ o
& ferg wraem o A oA § foed fag
Afrgim t orewa @ owwr ETd
iﬂ*o To o #te qoﬁmﬂlﬂ
wel § Wit gaF aw et aw
g @ Ay W@ W § WYC A awne
A1t w1t fvee wa € ) wefae & amd
FTC WqR ww wely o & Frdew w
ﬁhigﬂﬁrﬂiﬁfﬂiwl.
wr forerar frwre € Fagin ooy 2fm
a & g, wrko &0 wrf¥e 7 farew
i awy &2 g § o0 ow faw
= anfgn YT St o @€ty gy &
IT AN W A ¥ A s
=ifew |

o JEH W WO : M, AT
WS WO £ T & W gt g &
a2 #, § wrowt sgEeq e § o

amwafe wgaa : & fir g § o
AT FAET AW A A |

oY %o Wo aAW : s, Ferdy
fagr< % arv WY o aga « S §,
w1 wRT wem ¥ § 0 Sfew oagr o
wag ® fegfa wegt Al & . .

W SR . AR §EE
TUAT TGP L | g gk
A OFAW QT & | WA e
WIAT WY AT T |

oY 7o Wo yrw : IwTH AgA, &
sracfis W wd@t At e eme
fag & o o fay dw7C AT § IR
TH N arar avean § | fagr & dwa
v Y fast § 1 gt o WY sporge wargdy
w7 § I & faq 7 9T 1 gqw@w &,
A 39 X TSI K TATETE ¥ @A
It a2 W A ¥ Flt ded W
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12 92 *1 w03 ¢ falt Firefy el
# 10, 1092 v w § 1 ¥\, W o
AT, ATIE G2 TF AGT I ITAIG Y
ww fan et ¥ | Efag ¥ faga
t v 35 & fau W ox wun fafesa
g wfe | W W g W e
T W R ¥ § ey defod ¥
A wAgT § 3% @A, TavErE oY 3wk
=i ¥ A gty w1 saew ger
wifge 1

Wi wEYwa : qTAAT /R W
aHY TR B 67 § Wie it ag wWa
wt

mloiom:m.mmﬂ
¥ W A A w2 § I E W@
vty w1 o W weew wfY & wwfag
N Py A aE ¥ gagd s ¢
I TATTE, WEH G TS F YTy
aft ¥ gvdl saeqT AT wrfRg o
# s, T 9 gEtE qwEw A
qE w1 wHdA v f

Shri D. C. Sharma (Gurdaspur): Mr,
Chairman, Sir, the first point I want
to make about this ministry is that
there should be a rechristening of this
ministry. The word ‘labour’ was used
in the victorian age. Though there is
a very respectable parly even now
in U. K which is called the labour
party; now a-days nobody uses the
word ‘labour in any part of the world.
Bverywhere workers are called
workers and therefore this ministry
should be called the ministry of
workers, employment and rehabilita-
tation. The scope of the word worker
has been widened very much; it has
become s very comprehensive word
and 1 believe that the word ‘worker
ehould include not only those persons
who are manual workers gr use the
machines but also those persons whom
we dub as white-collar worker. So,
the word ‘worker’ should be made an
all-inclugive and comprehensive word.
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Unless that is done, I think the word
‘worker” will carry with it a cannota-
tion which is not in keeping with the
trends that are prevailing in the
modern world, At the same time, I
would say that this Ministry is a kind
of truncated ministry. When 1 say
that, I mean that there are so many
sectors of workers which are exclud-
ed from the purview of this Ministry.
The railway workers gre not within
its net; the defence workers are a
class by themselves. Therefore, 1
believe that all kinds of workers
should be under the scope of this
Ministry, so that we can have an over-
all picture of the workers' condition
in this country and, at the same time,
the rules and regulations can apply.
to them.

Again, there are some sets of rules
which are operative in the public
sector and other rules which are to
be seen in those sectors which are
run by private agencies. All these
are anomalies and the difficulty is this:
that ihe larger the number of contra-
dictions this Ministry has, the less
becomes its usefulness to the coun-
try. I hope Shri Jagjivan Ram who
himself belongs to the class ot
under-privileged persons, to the clasa
of those dispossessed persons ,will take
note of these suggestions of mine and
bring within the scope of this Ministry
all types of workers—Class I officers.
Class II, Class III and Class IV
people who work with their hands.

My second poist is that this Minis-
try has been establishing Wage Boards.
I am very happy. When I go into the
report I find that those Wage Boards
have been divided into four categories.
There are some Wage Boards whose
work hag been completed; there are
some Wage Boards whose reports
have come and are being implemented.
There are some Wage Boards whose
reports are still waiting for implemen-
tation. Then there are some Wage
Boards which are on the anvil of this
Ministry and which are not recelving
as much attention as possible. Living
in the socialist pattern of soclety, I do
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not believe why there should not be
Wage Boards for all types of workera
I would plead with you that there
should be Wage Boards for teacherm
from the primary stage to the univer-
sity stage. 1 felt very happy whes
the college and university teachers got
a good deal from our Educatiom
Ministry. But I ask you—I am sorry
you have never been a teacher,—

Mr, Chairman: You are mistaken.

Sbri D. C. Sharma: You are as good
a3 a teacher. I dg not kno¥% what sine
the primary school teachers have com-
mitted what wrong the secondary
school teachers have done, that their
case has not been considered so far.
You should not think that I am
making a very radical suggestion. This
suggestion has come from no less a
person than a member of the Planning
Commission, that white elephant of
this Government of India,

Mr. Chairman: He should finish
within two or three minutes,

Shri D. C, Sharma: I believe thers
should be a Wage Board for teachers.
At the same time, I want to bring
to the nolice of this House that there
are four estates and the fourth estate
is the estate of the juornalists, the
newspaper world, the world of work-
ing journalists. I do not talk of pro-
prietors; I do not talk of editors; they
are a class by themselves. But I talk
of the working journalists. The work-
ing journalist is a good example of
sweated labour in this country. I ask
the hon. Minister, why ig it that the
legislation pertaining to the working
journalists has not been completed in
all these years. I remember that when
I came to the Lok Sabha for the first
time, I moved & resolution trying te
see to It that the conditions of work-
ing journalists were Improved. Of
course, a Wage Board was established.
But that Wage Board is like—I should
use the word of Dr. A. N. Jha—. ...
18.00 hrs.

Mr. Chairman: The hon.
should conclude now.

Member
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Bhri D, C. Sharma: Sir, I will cop-
ealude tomorrow.

Mr. Chairman: No, no. There is no
time left.

Shri D. C. Sharma: Tomorrow 1
will take five minutes.

Mr. Chairman: 1 do not think it
will be possible. I must make it clear
‘that we have already exceeded the
time allotted for this debate. Only
the hon. Minister will speak tomor-
row. I would, therefore, request him
to conclude his speech today.

Shri D. C. Sharma; Sir, 1 have to
ecover the point abouf rehabilitation
also. Sir, kindly look at me,

Mr. Chairman; That is what I have
been deing all the time. I have been
lonking at you.

Shri D, C, Sharma: I have to make
certain points about rehabilitation, If
you like I will conclude tomorrow.

Ehri Bhagwat Jha Azad: He should
reserve his points for next year and
eonclude now.

Shri D, C, Sharma: I want to ask
one question of the Govermment of
India. Why is it that the Wage Board
of Journalists has not completed its
labours by this time? What has it
been doing? What is wrong with the
personnel of the Wage Board? What
is wrong with the implementation
machinery? What is wrong with the
terms of reference given to them?
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‘What is wrong with the meetings that
are held and no decision taken? There-
fore, I would say, you should try to
see to it that these Wage Boards
become the kingpin of the Ministry of
Labour and Employment.

My third point is this. We are
living in a world where we want full
employment. 1 was reading a book
the other day about Lord Atlee. It
was stated tht he had two causes to
fight for and to live for. One was
that there should be full employment
in UK. and the other was that India
should become free. T would request
my hon. triend, Shri Jagjivan Ram
that he should make India a country

An hon. Member: Sir, it it already
past six o'clock.

Shri D. C. Sharma: Sir, I will con-
clude tomorrow.

Shri Eapur Singh (Ludhiana): Sir,
let us know what type of India he
wants to make. (Interruptions),

Mr. Chairman: The hon, Minister
will reply tomorrow. The House
stands adjourned till 11.00 a.m. tomor-
row.

18.03 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday, April
18, 1966/Chaitrg 29, 1888 (Saka).



